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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI
ORIGINAL APPLICATION NO. 456 OF 2018

IN THE MATTER OF:
Nityanand Mishra .. Petitioner

Versus
State of Madhya Pradesh & Ors ....Respondents

AFFIDAVIT ON BEHALF OF THE MINING DEPARTMENT
RESPONDENT NO. 1 IN COMPLIANCE TO THE ORDER DATED
17.08.2020 PASSED BY THIS HON'BLE TRIBUNAL IN THE PRESENT
MATTER:

MOST RESPECTFULLY SHOWETH: -

I, K.P. Dinkar S/o Late Shri S.R Dinkar, aged about 47 years working
as Deputy Director (Technical), Directorate of Geology and Mining with the
Respondent No.1, having its office at 29-A, Khaneej Bhawan, Arera Hills,
Bhopal, Madhya Pradesh, presently, at New Delhi do hereby solemnly

declare and affirm as under: -

1. That I am aware of the facts of the present case and on the basis of
knowledge derived from the records maintained by the Respondent No. 1
(‘the State’) in the ordinary course of its business I am competent to swear
the present affidavit. I have been authorized vide the office order dated
21.10.2020 issued Mineral Resource Department, Government of Madhya
Pradesh to depose on the present affidavit. Copy of the office order dated
10.2020 issued Mineral Resource Department, Government of Madhya
is annexed herewith and marked as ‘"ANNEXURE-A’

present affidavit is being filed incompliance with the order dated
0 passed by this Hon'ble Tribunal wherein the Respondent No. 1
alled upon to appraise this Hon'ble Tribunal as to the steps taken by

it in compliance with the Enforcement & Monitoring Guidelines for Sand
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Mining of January, 2020 (‘the 2020 Guidelines) issued by the Ministry of
Environment, Forest and Climate Change (‘MOEF’).

3. At, the outset it is submitted that prior to the issuance of the 2020
Guidelines, Sand Mining activities in the State were regulated under the
Madhya Pradesh Minor Mineral Rules, 1996 (‘the Minor Mineral Rules’), the
notification dated 15.01.2016 issued by the MOEF and the notification dated
20.02.2016 issued by the Respondent No. 1 herein. In addition, the Madhya
Pradesh (Sand Mining, Transportation, Storage and Trading) Rules, 2019
(‘the 2019 Rules’) have been enacted in the State in consonance with the
Sustainable Sand Mining Management Guidelines, 2016 (‘the 2016
Guidelines) issued by the Central Government. Copy of the Madhya Pradesh
(Sand Mining, Transportation, Storage and Trading) Rule, 2019 dated
30.08.2019 is annexed herewith and marked as ANNEXURE-B.

4. It is submitted that at present, the aforementioned rules and
regulations continue to govern Sand Mining Activities in the State even as
on date. It is however, respectfully submitted that there are several issues
addressed in the new 2020 Guidelines which have already been
incorporated the existing regulatory framework. Accordingly, by way of the
present affidavit a detailed description of the present situation prevailing in
the State in respect of each of the key issues highlighted in the 2020
Guidelines as well as the fresh initiatives undertaken by the Respondent

No.1 pursuant to the 2020 Guidelines are enumerated as under:-

A. Identification of sand mining sources, its quantification,
feasibility for mining considering various environmental
(proximity of protected area, wetlands, creeks, forest etc.) and
other factors such as important structures, place of archaeological
importance, habitation, prohibited area etc.

,?% ,0,”,”/ es ‘{rﬁ* arious rivers and other areas is assessed in terms of the 2019
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‘Marking’ of new Sand Quarries in the rivers and other places in the State.
In terms thereof, the demarcation in question is to be carried out by way
of Differential Global Positioning System (‘DGPS’) survey based on which
the location of the site and its Latitude and Longitude is marked. After, the
process of the demarcation is over, the Collector declares the Sand Quarry
in question after consultation with the Gram Panchayat/ Urban Body. This
is in consonance with Guideline No. 4.1.1 (p) of the 2020 Guidelines. Rule
(5) (3) of the 2019 Rule provides for creation of Group Sand Quarry. The
detailed mechanism for such creation is specifically contained in the
aforesaid provision. Further, the declaration and demarcation of sand
quarries situated in ‘Prohibited Areas’ (as enlisted under the 2016
guidelines) is dealt with in Rule 3 (5) of the 2019 Rules. The said Rule
prohibits Sand Mining activities in the Prohibited Areas. However, on receipt
of any representation seeking permission for grant of mining lease within
any such Prohibited Area, the permission can be granted after securing

NOC/consent from the concerned Administrative Department.

B. Preparation of district survey report and its format for
reporting to eradicated unplanned/clustered grant of mining
lease.

6. That, it was only upon the amendment of the Environmental Impact
Assessment Notification, 2006 (‘the EIA Notification) vide a subsequent
notification dated 15.01.2016 (‘the 2016 Notification”) that the requirement
of drawing District Survey Reports in respect of all minor minerals including
sand came into existence. In compliance to the 2016 Notification, by way
of an office order dated 20.02.2016, the Respondent No. 1 has issued
directions to the effect that all in all the districts of the State in respect of
all Minor Minerals including sand, DSRs were to be drawn. In compliance to
the direction dated 20.02.2016, DSRs in 51 districts of the State have been

awn in terms of the 2016 guidelines in respect of all Minor Minerals

ding Sand. Subsequently, videthe 2020 Guidelines, the requirement of

P ration of DSRs specifically in respect of Sand Mines has been re-
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iterated. Accordingly, vide Office Order dated 22.10.2020 issued by the
Directorate of Geology and Mining, State of Madhya Pradesh, detailed
provisions in respect of preparation of DSR have been put in place. Vide,
the said office order, the competent authority has been directed to
undertake preparation DSRs in consonance with the parameters contained
in the 2020 guidelines. A copy of the order dated 22.10.2020 issued by
the Directorate of Geology and Mining, State of Madhya Pradesh is annexed
herewith and marked as ANNEXURE-C.

C. Introduction of shorter interval of 25 x 25 m grid interval in

mining plan prescribed by states.

7. That, the Mining Plan in respect of Minor Minerals including sand is
required to be drawn by the Project Proponent in accordance with rule 42
of the Minor Mineral Rules. Subsequently, on 30.08.2019, the 2019 Rules
have been enacted. Rule 12 (1) of the said 2019 Rules require the
submission of Mining Plan by every successful Project Proponent who has
been awarded with Mining Permission before the Collector for his approval.
Further, in terms of rule 12 (1) (c) of the said Rule, the Collector is to
approve the mining plan on the basis of the recommendations of a
technically qualified officer (Post Graduate Degree Holder in
Geology/Applied Geology) of the department posted in any district and in
the event such technically qualified officer is not posted the concerned

Regional Head or Director is to approve the Mining Plans.

8. In so far as the requirement of introducing 25 x 25 m grid interval in
the Mining Plan is concerned, subsequent to the issuance of the 2020
guidelines, the Mining Department of the State is in the process of issuing

suitable directions requiring project proponents to comply with the
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D. Grant of letter of intent (‘LOI’) only at locations that have
lesser possibility of impact on the environment and nearby

habitation.

9. It is submitted that even before the issuance of the 2020 guidelines,
the suitable provisions were incorporated in the 2019 Rules to ensure that
only those areas that have less impact on the Environment are granted with
LOI for the purposes of mining activities. In particular, Rule 4 (5) of the
2019 Rules, prohibits the issuance of LOI in respect of sand quarries falling
in prohibited areas including Forest Areas as indicated in the 2016
Notification issued by the MOEF. In addition, areas which have been notified
by the Collector of every District as prohibited areas on account of
environmental or other concerns are also excluded from mining areas in te
State. In view thereof, it is submitted that the captioned requirement
contained in 2020 guidelines already existed in the State on account of te

aforesaid Rule.

E. Strengthening the system of mining despatch and its

monitoring.

10.  In order to monitor Sand Mining Activities in the State of Madhya
Pradesh, a ‘Sand Portal’ has been created by the Department of Mine-al
Resource, State of Madhya Pradesh at the following link:
https://ekhanij.mp.gov.in/AppPrevious/sandmp.aspx. The said portal is
fully functional as on date. Before the commencement of any sand mining
activity in any Sand Quarry, the concerned contractor is required to upload
all the statutory compliances envisaged in Rule 12 of the 2019 Rules
including the approved Mining Plan and the relevant permission from any
Pollution Control Board on the said Sand Portal. Further, in terms of Rule
—=—12 (4) of the 2019 Rules, mining activity is permitted up to least mineable
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consent etc. The details of the said mineable quantity is also required to be
uploaded on the Sand Portal. The contractor is permitted to extract sand
only up to the mineable quantity. Excessive extraction is prohibited.
Accordingly, vide the Sand Portal, Electronic Transit Passes (‘E.T.P’) for the
transportation of the extracted quantities is issued restricted to the
Mineable Quantity only. In this manner, the despatch of extracted sand is
regulated to ensure adherence to the prescribed mineable quantity.
Further, in order to ensure compliance with the aforesaid requirements,
surprise checks by the competent officers of the Mining Department,
Revenue Officers, Forest Officers and the office of the District Collector are
carried out from time to time. In addition, the ETP issued to contractors for
the transportation of mined materials/sand can be checked/verified for their
authenticity on the Sand Portal by the competent authorities and at any
time starting from loading at the mine till the completion of the
transportation of the mined sand.

F. Regular replenishment studies to keep a balance of

deposition and extraction of sand at river reaches.

11.  That, videan instruction dated 23.01.2016 passed by the Directorate
of Geology and Mining of State Government it is mandatory for any
applicant to submit a detailed Replenishment Plan in respect of the leased
area as apart of the said Mining Plan with for approval.. The said proposed
Replenishment Plan is required to enumerate the mode and manner
(arrived upon scientifically and technically) of the said Replenishment
activity. It is submitted that even before the issuance of the instruction
dated 23.01.2016, the State Environmental Impact Assessment Authority
of the State had on 01.02.2016 issued a direction to the effect that Mining
Plans unaccompanied by a detailed Replenishment Plan would not be
accepted.
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12.  TItis further submitted that the Guideline No. 5 of the 2020 Guidelines
specifically deals with the mode and manner of Replenishment Study to be
carried out in riven bed of sand mines. Therefore, in order to comply with
the said guideline, the Directorate of Geology and Mining of the answering
Respondent has already started contacting expert bodies like the the
Mineral Exploration Corporation Limited (‘MECL") and the Central Water and
Power Research Station, Pune ("CWPR") inviting offers from these bodies
for carrying out the Replenishment Study in terms of the parameters
envisaged in the 2020 Guidelines. A copy of the instruction dated
23.01.2016 issued by the Directorate of Geology and Mining, State
Government is annexed herewith and marked as ANNEXURE-D. Copies of
the letters dated 21.10.2020 and 15.10.2020 issued by the Respondent
No.1 to CWPR Pune and MECL, Nagpur is annexed herewith and marked as
ANNEXURE-E (Colly).

G. Regular surveillance of sand mining reaches through

Unmanned Artificial Vehicles: -

13. At present, surveillance of sand mining reaches is carried out by the
Mining Department of the State through traditional methods by District
Level Task Force, Flying Squads. In addition, the office of the District
Collector also directs for execution of Joint Inspection through the Fo-est
Officers and the Road Transport Office. Surveillance of mining activities
through Unmanned Artificial Vehicles and Drones is not being carried out at
present. However, pursuant to the 2020 Guidelines, pilot projects in the
districts of ‘Bhind” and ‘Sehore’ for drone-based surveillance has been
initiated.

H. Enforcement of conditions stipulated in Mining Operations
in accordance with approved mining plan and Environmental and
other Statutory Clearances and Environmental Audit.
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14.  Itis submitted that provisions for compliance of conditions contained
in the Mining Plan are contained in Rule 42 of the Minor Mineral Rules. In
terms of the said rule, it is the sole responsibility of the Contractor to adhere
to the conditions contained in the Mining Plan. In cases of non-compliance
of the said conditions, the Collector of the district is empowered to take

adverse action against the defaulting contractor.

15.  Further, compliance of conditions contained in the Environmental
clearance, I have received instructions from the State Environmental Impact
Assessment Authority, M.P. vide a letter dated 22.10.2020 bearing
reference No. 3959/SIA/2020. It has been informed vide the said letter
dated 22.10.2020 that compliance of conditions in the Environmental
Clearance is monitored by the Regional Office of the MOEF at Bhopal. It has
been further mentioned therein that in terms of the 2020 guidelines, each
project proponent has to carry out Environmental Audit through a NABET
accredited consultant and the audit report is also required to be placed in
public domain on the website of the State Pollution Control Board. The State
Pollution Control Board is to then publish all such audit reports received in
each financial year on its website on or before 30" September of each year.
Constitution of a three-member committee for supervising the
Environmental Audit is also envisaged. The requirement of carrying out
Environmental Audit is a necessary condition of the Environmental
Clearance granted to each Project Proponent. A copy of the letter dated
22.10.2020 issued by the State Environmental Impact Assessment

Authority, Madhya Pradesh is annexed herewith and marked as
ANNEXURE-F.

I. Monitoring Sale and Purchase of Sand: -

16. It is submitted that after the deposit of advance royalty by the
contractor, an ETP is issued. The said ETP reflects details of the dispatched
including the date and time of its despatch. It also contains details

3 sand quarry to its destination. Further in accordance with the said



distance the transportation time (automatically generated) is also reflected.
It is within this transportation time that the mined sand is to reach its
destination. In the event the said mined sand does not reach its destination

within the prescribed time without any justifiable explanation/cause it is

assumed that the engaged transporter is involved in illegal mining
J. Regulation of sand mining in agricultural areas:-

17. It is submitted that in the ordinary course, Sand Mining is not
permissible in Agricultural/Personal land. However only in terms of the
conditions prescribed in Rule 17 of the 2019 Guidelines certain mining
activities are permitted on personal land. In such event the permission for
carrying out mining activities is granted only after essential approvals
including the approval of the mining plan, the grant of Environmental
Clearance and the requisite permissions from the State Pollution Control
Board is Secured. Further the letter of intent for excavation of sand from
quarries situated on Personal Lands is only issued to the nearest contractor.
Land owners are prohibited from selling mined sand from their own
personal lands. Accordingly, it is most respectfully submitted that prior to
the issuance of the 2020 Guidelines, elaborate provisions for regulation of
sand mining on private lands had been incorporated in Rule-17 of the 2019

regulations.

K. Monitoring Mechanism to prevent illegal mining
transportation and storage of illegal minerals

18. It is submitted that as per rule 5 of the 2019 Rules, the all the
individual sand quarries in each district are taken as single Group of Mines
on the basis geographical location and revenue boundaries. Tenders are
also issued for the whole group of Sand Quarries and not in respect of each
individual Sand Quarry. As a result, a single proponent secures the Letter
of Intent for carrying out mining activities accross all the sand quarries in a

particular district. Such a situation facilitates, the monitoring of illegal sand

1g. The said proponent is also in a position to identify illegal miring
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across any of his leased quarries expeditiously and report the same to the

Local Administration.

19.  Apart from the aforesaid, it is submitted that the detailed provisions
for prevention of Illegal Mining, Transportation and Storage of mine-als
have been incorporated on the Sand Portal. The salient features thereof are
as under:

a. Q.R Code - ETP provides for printing the Q.R Code. On
scanning the Q.R Code all the information with respect to the
E.T.P will reflect on the mobile screen, via this legitimacy of
E.T.P can be checked.

b. Pool S.M.S - The registration numbers of all the vehicles
associated with sand mining can be sent via mobile phone via
which the legitimacy of E.T.P can be determined/checked. For
this one has to send the following SMS (MP TP VEHICLE
NUMBER) and it should be sent to 51969 or 166 and in reply
to the sent SMS one will get information with respect to the
E.T.P of the associated vehicle.

c. Sand Portal — Via this portal also the validity of E.T.P can be
checked. In this respect vehicle registration number and E.T.P
should be used.

20. It is further submitted that Rule 20 of the 2019 Rules deals with the
regulation of illegal mining, storage and transportation. The said rule
envisages strict penal action in the event of breach. In terms of the said
rule, upon receipt of information about illegal mining the collector or the
officer authorised is empowered to seize the mineral, vehicle, machine,
tools etc. Further it is only upon payment of penalty to the tune of 50 times
of the royalty of the mineral seized, that the seized goods are released. In
the event of non-payment of penalty, the collector is authorised to
confiscate and auction the seized goods. It is pertinent to note that the said

so envisages compounding of penalty upon any application in the
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event of such compounding the imposed penalty is reduced to 25 times of

the royalty of the excavated sand.

L. Guidelines for assessment of environmental damages on
account of illegal sand Mining to be prescribed by the state
government.

21.  Itis submitted that Rule 20 of the 2019 Rule envisages the imposition
of environmental damages on account of illegal sand mining further Rule-
12 of the said rules also envisages imposition of environmental damages in
cases of illegal mining without statutory permits as well as in cases of
excessive mining beyond the permissible mining limits. Further in cases of
excessive mining the environmental damage payable by the defaulting

contractor is equal to 100 percent of the value of the excessive mined sand.

22. It is submitted that on order dated 22.03.2006 of the state
government a task force has been constituted for every district. Such task
force will be chaired by the District Collector. This task force includes the
following officers Superintendent of Police, District Forest officer,
Representative of Madhya Pradesh Pollution control board, District transport
Department and district mining officer. This task force on regular intervals
performs surveillance and takes necessary steps for stopping illegal mining
and transportation so that environment is not damaged from illegal mining.
A copy of the order dated 22.03.2006 is annexed herewith and marked as
ANNEXURE-G

M. Monitoring of mining near inter-district and inter-state
boundary by establishment of a Task Force.

23.  The districts of Madhya Pradesh which shares its borders with other
states are regularly monitored and if a vehicle is found with illegally mined
minerals then required action is taken. With respect to the question of illegal

transportation of such minerals from one district to another the stationed
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in order to stop illegal mining, transportation and storage task force has

been set up. By which time and again effective action is taken.

N. Grant of Letter of Intent to those mining leases which are
falling in the potential mining zone.

24. The rules 8,9, 10, 11 of the 2019 Rules govern the process of grant
of Letter of Intent in respect of Sand Quarries. By way of the said rules, the
Madhya Pradesh State Mining Corporation has been empowered to carry
out e-auction of quarry leases for Sand in groups. The various requirements
for grant of Sand Quarry Leases as envisaged in the 2020 Guidelines are
already incorporated in the various provisions of the 2019 Rules and no

letter of intent is issued unless the said conditions are fulfilled.

0. Miscellaneous:-

25. It is submitted that the State Mineral Corporation has instructed all
the districts from date by way of an instruction dated 10.09.2020 to review
that after execution of contract of sand mines, construction of boundary
sign and pillar by the concerned contractor at their own expense. The said
instruction has been issued in furtherance to Rule 30 (11) of the Minor
Mineral Rules, 1996. This is in consonance with Guideline No. 4.3 (o) of the
2020 Guidelines. Information has been taken and information boards
showing the details of the mines have been put on the mines. A copy of the
instruction dated 10.09.2020 issued by the State Mineral Corporation is
annexed herewith and marked as ANNEXURE-H.

26. Itis submitted that the Respondent No. 1 is in the process of issuing
new instructions in respect of the mode and manner of preparation of
Mining Plans in consonance with Guideline No. 4.1 of the 2020 Guidelines.
Further, after the issuance of the 2020 Guidelines, excavation on cnly 60%

of the mine lease area is approved in the Mining Plans across the State as
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27.  Further, videthe said instruction dated 10.09.2020, the State Mineral
Corporation has also directed the contractors of each district to adhere to
the 2020 Guidelines. Additionally, the Directorate of Geology and Mines,
Madhya Pradesh has also written to all the districts on 08.09.2020 and it
has been clearly directed to strictly follow the guide line 2020 regarding
sand mining. Copy of the letter dated 08.09.2020 issued by the Directorate,
geology and Mines, Madhya Pradesh is annexed herewith and marked as
ANNEXURE-I.

28. It is submitted that the Respondent No.1 is committed to implement
the 2020 Guidelines in letter and spirit. In furtherance thereto, Directorate
of Geology and Mining has also issued a directive to the Madhya Pradesh
State Pollution Control Board on 08.09.2020 along with a copy to the State
Environmental Impact Assessment Authority calling upon it to ensure

adherence to 2020 Guidelines.

29. It is thus, submitted that the Respondent No.1 is in the constant
endeavour of adhering to various sand mining regulations/ guidelines
issued by the Central Government and the MOEF from time to time by way
of suitable amendments in the relevant rules and regulations in respect of
the Sand Mining Activities subject to the state's geographical location,
available financial resources and limited staff by the state government.

10
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&#p”:' the contents of the aforesaid counter affidavit are true to my knowledge,
no part of it is false and nothing material has been concealed there from.

Verified at on this the ___ day of , 2020.
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Item Nos. 20-21 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Original Application No. 726/2018
Rupesh Pethe Applicant(s)
Versus

State of M.P. & Ors. Respondent(s)
AND

Original Application No. 456/2018
(Earlier O.A. No. 146/2014 (CZ)
Nityanand Mishra Applicant(s)
Versus

State of M.P. & Ors. Respondent(s)

Date of hearing: 17.08.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent(s): Ms. Shgufa Salim, Advocate for State of MP
ORDER
Learned counsel for the State seeks time to seek updated
instructions in the light of the revised Sustainable Sand Mining
Guidelines, 2020 and the new Compensation Regime.
List again on 04.11.2020.

Adarsh Kumar Goel, CP

S. P. Wangdi, JM

Dr. Nagin Nanda, EM
August 17, 2020
A
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Bhopal, the 30" August 2019

No.- F 19-2 /2019/3{11 1.- In exercise of the powers conferred by
section 15 and section 23C read with section 9B, of the Mines °

‘and Minerals (Development and Regulation) Act, 1957 (67 of
1957), the State: Govemment hereby, makes the followmo rules
regarding sand (Mmmg, Transportation, Storage and Trading),

namely:-
RULES

Chapter -1
Preliminary
1. - Short Title, Extent and Commencement -

(1) These rules may be called the Madhya Pradesh Sand
(Mmmg, Transportatzon Storage and ’lradmg} Rule,
2019. - | | '

(2) They shall éxtend to whole State of Madhya Pradesh.

(3) They shall come into force from the date of their
pubhcatwn in the Madhya Pradesh Gazette

2. Definitions.- ,
(1) Inthese mles unless the context othermse reqmres
(a) “Act” means the Mines and Minerals
(Development and Regulatlon) Act, 1957 (No. 67
of 1957);
(b) ;“Corporation” means, The Madhya Pradesh
 State Mining Corporation Limited,; . a
(c) ‘fDist;ict Mineral Foundation” shall have - the
same ‘meaning as assigned to it in Madhya
Pra’deSH District Mineral Foundation Rule 2015;
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(d)
(e)

(8)

()

0)

(m)

(n)

“Form” means Form appended to these rules;
“Government” means, Government of Madhya

Pradesh;

“Gram Panchayat”, “Janpad Panchayat”, “Zila

Panchayat” and “Gram Sabha” shall have the
same meaning as has been respectively assigned

"to them in the Madhya Pradesh Panchayat Raj

Evam Swaraj Adhiniyam,1993 (No.1 of 1994);
“Licencing Authority” means such officer who

has been authorised to sanction sand

mines/issue Tetter of intent and grant licence
under these rules; '
“Mineral sand” means, Ordlnary sand Bajn as
is defined in section 3(e) of Mines and Minerals
(Development and Regulation) Act, 1957

“Nagar Palika” shall have the same meaning as
assigned to them in Madhya Pradesh Nagar
Palika Adhiniyam, 1961(37 of 1961); |

“Prescribed” means, instructions issued by State

Government under these rules;
“Storage License” means, License granted under

th_esc rules to store and trading of mineral sand,;
“Storage Place” means such place where mineral

sand is stored for commercial purpose;

“Urban Body” means, Nagar” Nigam, Nagar
Palika; Nagar Parishad as the case may be;
“Water User Association” shall have the same
meaning as is assigned to it in Madhya Pradesh
Sinchai Prabandh Me Krishko Ki Bhagidari
Adhiniyam, 1999;
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(2) Words and ‘Expressions used but not defined in these
rules shall have the same meaning as assigned to
them in the Act or Rules made there under.
3. Restrictions:- The following restrictions shall be applied

with regard to mineral sand,-

(1) No vehicle shall cause to be transported the mineral

sand from the sanctioned quarry or storage place
without prescribed transit pass. ‘

(2) No vehicle shall cause to be transported without
substantial entry in Transit Pass (as quantity of
mineral, date/time of transport, time to be taken to
reach to destination place, etc.).

(3) No person, except the valid contractor, shall be

permitted to store mineral sand for commercial
purpose or  for use in commercial construction,
quantity more than the quantity specified in these
rules. ' A

(4) The vehicles engaged in sand transportation without
GPS or establishing of machine of equivalent technique
as prescribed, shall be prohibited after the date of

notification by the State Government.

(5) Extraction and removal of sand from the following area
'shall be prohibited as provided in sustainable sand
mining guidelines, 2016 issued by Government of
India,- '
(a) ~within 200 meters from any bridge;

(b) within 200 meter upstream and downstream
‘areas of any water supply scheme or water
resources scheme; '

(c) within 100 meter from edge of national highway

and Railway line;
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(d) within 50 meter from any canal, reservoir or
building; ‘

() within 50 meter from edge of state highway and
10 meters from edge of other village road;

() within fixed—distance from any areas which has
been built to control the flood;

(g) within 200 meter distance from the place of
cultural, religious, historical, and archaeological
importance or within the distance as provided in
the Act/Rule; ,

(h) such areas which have been declared prohibited
by Collector due to environmental or other
reasons:

Provided that, on receipt of representation,
permission to grant for mining within the limit of
prohibited area may be considered, after getting
NOC/Consent from the concerned administrative
department. |

(6) There shall be complete ban on mining, loading and
storage .of sand by machines from the sanctioned
quarries in river Narmada. Sand mining, loading and
storage from quarries having area upto 5.00 hectare
situated on other rivers shall be done by the committee
of local labourers and quarries having area more than

5.000 hectare, local labourers shall be given priority

for sand mining, loading and storage. The use of

machines for sand mining in other rivers may be given
depending upon the requirement and approval in
mining plan and environmental clearance.
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4., Exemptions.- |

(1) The sand from nearest sanctioned quarry may be
obtained only after payment of royalty for Government
project or other beneficiary works (Swachchha Bharat
Abhiyan, Pradhanmantri Awas Yojna etc.) undertaken
by Panchayat/ Urban body. The total amount of royalty
deposited by Panchayat/Urban body (excluding
loading and transportation) shall be refunded based on
necessary enquiry and certification: '

: Provided that, if the works for Panchayat/Urban
body is done by contractor, the above deposited royalty
shall not be refunded. |

(2) Maximum 10 cubic meter sand in a year may be used
by the member of SC/ST labourers, artisans and rural
agriculturist for the construction of own house, repair,
construction of wells and in agricultural works, from
the area demarcated and selected by the Gram Sabha

. in their jurisdiction. o -

(3) Hereditary Kumbhars, Members of SC/ST or Co-
operative Society of such group, engaged in making
pots, tiles and bricks by traditional means may obtain
the sand without payment of royalty/ administrative

 charges from the areas demarcated and selected for
such purpose within the respective jurisdiction of
Gram Sabha.

. Chapter II

Demarcation, Declaration and Making Group of New sand
quarries.-

5. (1) Demarcation of sand quarries- The Collector, shall
identify new sand bearing areas in rivers or on other
places of the State. D.G.P.S. survey shall be carried
out and its location on revenue map alongwith
Latitude and Longitudes shall be marked:
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Provided that the sand quarries demarcated and
declared prior to the commencement of these rules,
may be amended by following the same procedure as

. required. o
(2) Declaration of sand quarries- The sand quarry
identified as per sub-rule (1) above shall be declared by
the Collector, after making such inquiry as he deems
fit, on receipt of information/application/proposal.

Prior to declaring sand quarry, opinion from the
concerned Gram Panchayat/Urban Body shall be
obtained and for this purpose a formal order shail be
issued:

Provided, if no opinion/advise of the concerned

Gram Panchayat/Urban Body is received within a
period of 15 days, the Collector, by presuming that
there is no obje'ctio_n, shall declare new sand quarries
in non-scheduled areas only:

Provided further that, if any objection is received
from concerned Gram Panchayat/Urban Body within
stipulated period, the Collector by disposing off the
objections on merit shall take appropriate decision
regarding declaration of quarry:

Provided further that, prior to declaration of sand
quarry consent/no objection of Gram Sabha shall be
mandatory in scheduled areas:

Provided also that, the declaration of such sand
bearing areas shall not be necessary separately which
are operational or have been auctioned earlier.

(3) Making of group of the sand quarry.-

" (a) The Collector shall make the group of sand
quarries and send proposal to the Director along
with details of area, boundary, revenue map,
Khasra-Panchsala, Latitude-Longitude for each
quarry included in group.
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| (b) The group shall be constituted on the basis of
gcographical‘ location and revenue boundary
(Tehsil, District) as for as possible.

() While making the group, total area of sand
quarries included in the group and approximate
available quantity of sand shall be taken into
consideration.

(d) The proposal of constituted group sent by the
Collector shall be finalised by Director.

Chap_ter-III

Estimation of available quantity of sand in declared sand
quarries and fixation of preliminary base price (upset price).-

6. Estimation of quantity available in declared sand quarries-

(1} 'The Collector, with the help of Corporation, shall make
the quarry- wise estimate of mineable quantity of
available sand, in demarcated and declared sand

: quarries. ‘

(2) The multiplication of the Area of declared quarry and
its actual depth upto which sand is available
(maximum 3 meter or water level whichever is less),

. shall be the mineable quantity of that sand quarry.
For Example:- '
Area of quarry-4.000 hectare means 40000 square meter
Actual depth-2.50 meter |

.Mineable Quantity- 40000 X 2. 5=1,00,000 cubic meter pér year.

(3) The Permission to mine, in sand quarries up to 3
meter depth from the surface or upto water level,
whichever is less, shall be legal. Hence while
estimating quantity maximum up to 3 meters depth
shall be the base for estimation of mineable quantity.

(4) The sum of quantity of available sand in all the
demarcated and declared sand quarries included in
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the group shall be the total mineable quantity of the
group. :
7. Fixation of the preliminary base price (upset price).-

(1) The multiplication of quantity of available sand in each
quarry of the group separately and the amount payable
at the rate of Rs. 125 per cubic meter shall be the
preliminary base price (upset price) of that quarry.

(2) For e-Tender, the sum of preliminary base price
calculated sperately for the quarries included in group.
shall-be the preliminary base price (upset price) of that
group. |

Chapter IV
. Procedure and period of e-Tender of the group of sand quarry

8. e-Tender.- The demarcated and declared sand quarries
shall be disposed off group-wise by the corporation through
e-tender and the procedure thereof shall be as under:-

(1) In consultation with the Department of Science and
Technology, Government of Madhya Pradesh the

authorised portal shall be used for e-Tender and
necessary fees etc. shall be paid by the corporation.

(2) The interested tenderer shall be required to get
registered on the portal after payment of fee fixed for
registration.  After registration the  registered
person /Institution shall get a log-in ID.

“(3) Information regarding e-Tender programme shall be
published atleast 07 days prior to date of invitation of
tender in the News papers.

(4) The Registered person/Institution may see the tender
Notice of demarcated/declared group of sand quarries
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for minimum 7 days from the date of its display on the
portal, which shall include the following particulars:-
Details of group of quarries included in e- Tender
Group Name/Number......coeeniiereens
Date of submission of tender.......co.eoooe. TiMEereciinireciranrennns
No. | District Teﬁsil Village | Khasra | Area in Latitude- | approximate | Upset

No. | Hectare Longitude | Quantity in | price
: cubic meter | in Rs,

(5)

(6)

After viewing the details as above, the fegistered
person/Institution as desired, prior to participate in
tender for group,shall execute an agreement in Form-I
with the Corporation of such intention that spot
inspection of sand quarries of group by him has been
made and he is satisfied with the quantity of sand
available in quarries included in the. group, approach
road and other relevant aspect. No
complaint/objections after completion of tender
process shall be submitted or no suit in any court in
this regard shall be instituted. After completion of
tender process; by making payment of dues in

stipulated time and complying the formalities is agreed
for operation of the quarry. This agreement may be
taken as online consent also.

The Registered personé/ Institutions as desired shall be
eligible to - submit the tender for mgse than one group

and 25% amount of upset price fixed for each group,
shall ‘be deposited separately online as E.M.D in an

“
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account maintained by the corporation, then only may
participate in tender process. -

(7) The amount of E.M.D. deposited as above, in case of
successﬁll téndercr, shall remain deposited as security
deposit in a fixed account and shall be refundable only
after expiry of the contract period on due compliance of
the terms and conditions of the contract and
successful operation of the sand quarry./ As per sub-
rule (8) of this rule, except the second highest tenderer
as the case may be, the amount of E.M.D. of remaining

| tenderers shall be refunded online.

(8) The date and time of tender of group for the tender
process shall be fixed and after expiry of this period,
all the tenders received for any specific group shall be
opened as per the date mentioned in tender document.
The Corporation by declaring the highest tenderer as
successful tenderer from the tenders received, shall
intimate in Form-II to the concerned Collector. Beside
this, the Collector shall also be informed by the
corporation about the second highest tenderer if the
difference of his tender amount is not more than 10%
of the tender amount of highest tenderer. Thereafter
the process as mentioned in rule 11 may be started.

(9) In first invitation if only single tender is received for

’ any specific group in the tender process the process
shall be cancelled and the tender of quarry group shall
be re-invited.

(10) If a single tender is received in the second or third

consecutive tender of any group and tender amount is
10% or more than the upset price fixed for the group,

such single tenderer shall be declared as successful
tenderer and the Collector shall be intimated by the
corporation. '
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(11) If no offer is received in three consecutive tenders for
any group or the tender amount is less than the upset
price fixed, the Director shall enquire about reasons
and proceed for all such act/remedy, including
reconstitution of the group so that tender may bde
received for that sand quarries of the group.

9. Period of sand group included in tender.- The contract
penod of quarries of the group shall be 3 years and first
year shall be calcrlated from the date of execution of
agreement to 30% June of the year and last period shall be

' 30tk June of the third year.

For example:-
1f the agreement is executed on 5™ October 2019 the

period of the group shall be calculated as under :-
Sr. Year Period

Number -
T |Firstyear |05 Oct. 2019 to 30 June 2020
2. Second year | 1 July 2020 TO 30 June 2021
3. Third year 1 July 2021 TO 30 June 2022

A

10. Fixation and Payment of Contract amount.- (1) The
highest amount received in the tender shall be the annual
contract amount and in the first year of the contract the
annual contract. amount shall be payable only. In the
second and third year of the contract, 10% more than the

annual contract amount, shall be payable.
For example:-

Preliminary Upset price of group - 18.00 crore
Highest tender amount received (Annual - 21.00 crore

contract amount)
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No. Item Amt, Amt, Payable Amt,
Payable in | in Second | Payable in
First year year Third year
Rs. Rs, Rs.
1. | Percentage of - 10% 10%
rise.
2. |Increased | - 3.10 crore | 2.10 crore
Amount | -
3. | Total amount 21 crore - | 23.10 crore 25.20 crore
payable '

Note:- If the agreement of any group is executed in the
middle of the year, the contract money for the first year
shall be payable in proportion to the period of working.
Fixation of the contract money is done on annual basis and
its 1/12 part shall be the monthly amount. If during the
first year of any contract 7 months working period is

available, the contract amount shall be equally divided into
12 parts and amount for the 7 months period, shall be

payable.

)

The annual contract amount shall be payable in
advance on the first day of the quarter in four equal
quarterly installments. If the first day of the quarter is

the Government holiday the quarterly installment shall
be deposited on the next day. The amount of first
installment shall be payable on the date of execution of
the agreement. The calculation and payment of the
contract amournt—shall be done from the date of
execution of the agreement (The amount of first
installment shall be proportionately calculated from
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the date of execution till the end of calendar quarter
thereafter the ensuing installments shall be calculated

for the calendafgUarter). :

(3) The whole annual contract money for the group shall
be payable on commencing mining operation in any
one or more quarry included in the group after getting

statutory permission.
(4) In addition to the contract amount, all other taxes, fees

and Government payment shall be payable separately.
Chapter -V
Proceedings after e-tender of sand quarry of the group

11. Proceedings after e-Tender.-

(1) The Collector shall issue information letter to the
successful tenderer declared by the Corporation to
depbsit 50% amount of highest tender amount within
03 working days in an account maintained by the
~corporation (as shown in tender notice). This amount
shall include amount deposited by the successful
tenderer as E.M.D. 25% of the annual contract amount
as EMD shall ‘be kept secured for entire' contract
period and remaining 25% amount shall be
treated/ adjusted against first installment.

(2)  If the successful tenderer fails to deposit the amount

within stipulated period of 03 days, The successful
tenderer may after specifying the reasons, request to
the Collector to grant additional time period. The
Collector may grant maximum 10 days additional time

period on the basis of appropriate reasons.

L2



Heayder TSy, &S 30 IRT 2019 740 (59)

(3) Upon depositing the amount within fixed or in

additional time period by the successful tenderer, the
Collector shall issue a letter of intent in Form-III to
complete al]»legal formalities within 07 working days.
All the formalities/permissions of individual quarry in
a group shall be obtained/completed as per rule. After
issuance of letter of intent to the highest tenderer,
amount of  EM.D. deposited by second hxghest

tenderer shall be refunded online.

(4) If the successful tenderer fails to deposit amount
payable by him in time or in extended time . as
prescribed under sub-rule (1), the Collector shall

confiscate E.M.D. amount and inform to the
Corporation and order of cancellation of tender

submitted shall be issued by Collector.

(5) If the highest tenderer fails to deposit the amount

'~ payable, the Collector shall cancel his tender. The
second highest tenderer as intimated earlier by the
corporation whose difference of tender amount is not
more than 10% of the amount of highest tenderer,
shall- be declared new highest tenderer (successful
tenderer) by tlre—Collector. Such successful tenderer
shall be issued a notice to complete the formalities
under sub-rule (1). Upon depositing the amount within
the prescribed period, the Collector shall issue a letter
of intent in Form-III for completing the necessary
formalities.

(6) In case of non-payment of the amount‘payable by new
highest tenderer within time as above, the proceedings
for re-tendering of the group shall be adopted.
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(’)) After completion of the tender process, State
Government may authorise any other authority like
Madhya Pradesh State Mining Corporation etc. in place
of Collector to issue the letter of intent and take
further action for any particular district or group.
Under such condition in all rules/instructions and
agreement wherever mention of Collector in this
context is made, such authority shall be therein
deemed accepted.

Chapter -VI
Statutory Permissions <

Statutory = Permissions.- The statutory

permissions/formalities for each sand quarry of the group

' may be obtained/completed, as per rule. All the statutery

'permissio'ns (e.g. Mining Plan, Environmental Clearance,

Water and Air Consent etc.) required for the operation of the

sand quarry shall be obtained by the successful tenderer.

The successful tenderer may start mining operatmn only
after obtaining the statutory permissions as per rule 14
Excavation without statutory permission or excavation in

excess quantity than permitted quantity in statutory
permission, in such condition 100% cost of the excavated

mineral and amount of compensation towards

contractor. The statutdry permission are as follows:-
(1) Mining Plan-
(a) The successful tenderer shall submit mining plan

for approval to the Collector within a period of

environmental damage shall- be recoverable from the
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one month from the date of issuance of letter of
intent. The Mining Plan shall be prepared by the

| Recognis;sd Qualified Person (R.Q.P.),'authorised
by the Director.

(b) The mining plé\n shall consist of the location
(latitude-longitude) of the mines, quantity of
mineable sand available in the sand quarry and
other issues, as provided for in Madhyé Pradesh

Minor Mineral Rules 1996.

(c) The Collector shall approve the mining plan on
the basis of recommendations of the technically
qualified officer (Post Graduate Degree Holder in
Geology/Applied 'Geology) of the department
posted in the district and in case if in any district
technically qualified officer is not posted, in such
case concerned Regional head or Director shall

approve the mining plans. ,
(d) The mining plan shall be prepared only on the
basis of actual quantity available/estimated and
all the Mining operations shall be carried-out in
accordance with the approved mining plan.

(2) Environmental Clearance- The successful tenderer
after getting approved mining plan, within a maximum
period of 15 days, shall submit applicatioh before the
competent authority to obtain Environmental

Clearance in accordance with notification issued by
Ministry of Environment, Forest and Climate Changes,
(3) Water and Air Consent- The successful tenderer after

getting environmental clearance wigl;xin a maximum
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(4)

(5)

period of 7 days, shall submit application before the
competent authority for obtaining the consent under
the Water (Prevention of pollution and control) Act,
1974 and the Air (Prevention of Pollution and Control)

Act 1981. _
Permissible Quantity-The mining shall be permitted

upto “mineable quantity fixed in mining plan,

environmental clearance, water and air consent
(whichever is less). |
The annual contract amount shall not be reduced in
any case if there is reduction in mineable quantity in
approved mining plan, environmental clearance, water
and air Consent.

All the above statuary permissions shall be obtained
within a time limit. The corporation shall supervise for
the permissions being taken for each group by the

group contractor. In case of any delay, carelessness or

lack of interest proceedings for cancellation of letter of

intent may be initiated.

Chapter- VII

Execution of Agreement and Commencement of Mining

Operation

13. Execution of Agreement.-

(1)

The successful tenderer after completing/getting all
the statutory formalities, shall submit, annual action
plan in Form-IV to the Collector for the quarries
included in the group. Successful tenderer shall

‘submit an undertaking in Form-I to the Collector

Pad
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stating that the mineral upto the permitted limit shall
‘be extracted. As per sub-rule (2) of rule 14, shall
deposit the highest tender amount received for the
group and is ready to execute the agreement of any
particular quarry included in the group.

(2)  The quarry wise contract agreement may be executed
separately in Form-V within 15 days from the date cf
submission of the undertaking, as above and separate
surety bonds shall be submitted for each quarry in
Form-VI. Agreement shall be registered under the
provisions of Indian Stamp and Registration Act, 1908
(No.16 of 1908). ‘

{3) The successful tenderer shall prepare annual working

°  plan for the quantity to be dispatched every month
from the quarry in such manner that the total
permissible mineable quantity fixed for the year is

' ‘despatched entirely, in that year. |
" (4) If amount payable for the quantity to be despatched in
any quarter is more than the amount of installment
paid for that quarter then the additional amount shall
be payable in addition to contract installment.
Otherwise the Collector shall stop issuance of transit
pass required for transportation of mineral. The
additional amount so deposited and quantity extracted

or to be extracted shall be adjustable in annual
contract money and as per annual ag¢tion plan.

*14. Commencement of the Mining Operations.-
(1) The successful tenderer, after execution of agreement

and registration but prior to commencement of the
mining operation, shall inform to the Collector about
such intention. After Commencement of the mining
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7
operation the objection regarding available quantity of
mineral in quarry, approach road and other related
issues shall not be acceptable.

(2) On the condition of depositing the contract amount of
the group on the prescribed date as mentioned in the
agreement, the mining operation of the quarry may be
started as. and when the statutory permission is
received. It shall not be compulsory to obtain statutory
permission for all the quarries of the group
simultanedusly.

Cancellation of the Contracts.-
(1) The Collector shall, issue show cause notice to the
contractor, on violation of any of the term and

condition of the agreement, non compliance of
environmental .rules, excavation out of the sanction

area, excavation more than the permissible quantity or
any other serious mistake. Collector, after examining
the reply If'.eceivéd from the contractor regarding
violation, shall send proposal alongwith opinion, to the
Director. The Director may either cancel the contract
or duly take any other decision on the proposal
received from the Collector. '

(2) No such order of cancellation of the contract shall be
passed against any person interested without giving

opportunity of being heard.
(3) The appeal, against the order passed by the Director,
may be submitted to the State Government.

Surrender of the Group.- The contractor at any time after
making payment of all the dues to the State Government
may surrender the group by giving six months prior notice

" to the Collector:

ay
&



—

HeaweRT o, AT 30 ST 2019 @ 740 (65)

- 17.

Provided, once the application for surrender of the
group is submitted, it shall be irrevocable and the State
Government shall accept such surrender within stipulated

time and the contractor shall handover the possession of

the group as per the terms and conditions of the contract

e

agreement:
Provided further that, upon receipt of application of
surrender of the group the process of re-tender of the group
shall be initiated by corporation. |
Provided further that, the application submitted for
surrender of the group in the third year or six months prior
to expiry of agreement contract period shall not be

entertained. -
Chapter VIII
Disposal of Sand on Private Land

Disposal/Permit of mineral sand available on Private

Land.- o '

(1)  All the License/Permissions granted for mining of sand

- on private land under the provisidns of M.P. Sand

R{ﬂes,_ 2018 prior to commencement of these rules
shall be dcemed to be cancelled from the date of
publication of this notification, the royalty deposited in
advance, if any shall be refunded by the Collector to
the licensee. '

(2) During the agreement period, permission for

 excavation of additional quantity of sand on private
land may be given to the valid contractor of any group,
on the basis of consent from land owner. o

(3) The contractor of the nearest group shall submit

~ application in Form-VII to the Collector for obtaining
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(4)

(5)

(7)
(8)

license for sand available on private land. The fees of
Rs. 5000 (Five Thousand Rupees) per hectare or part
thereof, shall be deposited in prescribed head along
with apphcatlon The applicant shall submit Khasra
Panchsala of applied land and an affidavit of the

- consent of the land owner and an affidavit stating that,

no royalty or any other govt. dues are outstanding

against him.

The Collector after making necessary enquiry and on
the basis of quantity available may dispose- -off the
application ‘of 1.00 hectare area. Where the applied
area is more than 1.00 hectare, the Collector shall
send the proposal to the Director to take appropriate
decision for grant of license.

The quantity in license to be granted on private land

shall not ‘exceed more than 10% of the mineable

quantity of that group.

An amount equal to 50% of calculated royalty of
avallable/estimated quantity in the license area shall
be depos1ted as security amount. This security amount
shall be adjustable against the royalty payable in
advance.

The permission to issue transit pass for the
transportation of the sand from the license area shall
be given only after depositing 50% amount of

calculated royalty of available/ estimated quantity in

the license area.
The period of License shall not be more than one year.

The Licensee shall start the mining operation only after.

obtaining statutory permissions required under these

rules.
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(9) The permission for transport of the excavated sand
shall be given after depositing payment in advance at
the rate of per cubic meter according to the highest
tender amount received for the group.

(10) The transportation of sand from place of license to the
destination shall not be done without the transit pass.

(11) The permissible quantity for mining shall be limited to
(Mining plan, Environmental clearance, Water and Air
consent) whichever is less. In case of violation the
permission may be liable to be cancelled with
immediate effect and as per rule the value of additicnal
quantity excavated shall be recoverable. ‘

(12) The private land owner shall not be given direct

permission for mining and sale of sand.
Chapter IX
Storage of mineral sand

Storage of mineral sand.-

(1) All the License granted for storage of sand prior to the
commencement of these rules shall be deemed to be
cancelled from the date of publication of this
notification. The permission for disposal of sand validly
storéd shall be given. The licensee shall furnish details
of quantity of mineral stored on storage place to the
Collector within a period of 7 days from the date of

notification.
(2) The licensee, after the publication of this notification
shall not store new stock of sand, of storage place.

- (3) The Collector shall, after receiving such details,

enquire and verify the quantity of mineral stored. The
permission may be accorded, to the licensee to
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remove/dispose-off quantity upto 1.00 lakh cubic
meter sand stored legally, within a maximum period of
30 days. The arrangement for special permission for
disposal shall be made on portal by the corporation,
the period fixed may not be enhanced and the licensee

may not be granted permission more than once from
' one storage place. | |

If the quantity of mineral stored on storage place is
more than 1.00 lakh cubic meter, the Collector after
verification shall send proposal with recommendation
to the Director. The Director after examining and fixing
the period shall proceed for granting permission. The
Director may grant maximum 90 days period for

disposal of sand stored.
In case of non-disposal of whole quantity of sand from

the storage place - within = the period given by

Collector/Director as above, the Collector shall forfeit

remaining quantity, disposal of the same shall be done
as per the procedure prescribed by the State

Government.
The permission 1o the contractor of the group for
storage of sand mineral for commercial purpose shall
only be g1ven beyond 2 km but within the limit of 5 km
from the valid sand quarry. '
Prowded permission to any person other than
the valid contractor shall be given for storage, beyond
the 50 km. periphery from any sanctioned sand

quarry:
Provided further that the above restrictions shall

not be applicable in the Bhopal, Jabalpur, Indore and
Gwalior Districts:

c St

[
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Provided further that, the final decision shall be
taken by the State Government, if any practical
difficulty arises in relation to above restriction.

(7) The application for grant of storage license shall be
submitted as follows:-

(a) Application in Form-VIII.

(b) Copy of challan alongwith application fee of Rs.
5000 deposited under prescribed head under
these rules; . ‘

(c) Latest revenue maps and khasra panchséla of
place of storage;

(d) NOC issued by Tehsildar in case the storage place

Is a govt. land and affidavit showing the consent
of land owner in case of private land;

(e) Affidavit of applicant for storage license stating
that no mineral revenue or govt. money is

o outstanding against him. ‘

(8) The Collector by verifying the fact from the corporation
that there is no sand quarry within 50 km periphery
from storage place and after such enquiry as he deems
fit shall grant, storage license.

(9) The period of license shall not exceed than the period
of contract of group and in case of cancellation or
expiration of contract the license shall expire

automatically.

(10) The sand, stored in a storage place shall not be
transported anywhere without prescribed transit pass
(e-TP)..

(11) In case of expiry or”cancellation of the contract the

licensee shall remove the sand available on the storage
place within a period of one month from the date of
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such expiry or cancellation of the contract, otherwise
the mineral available on storage place shall be
forfeited. Such forfeited mineral shall be disposed off
by the Collector as per the procedure prescribed by the
State Government and the amount so received shall be
deposited in the Government treasury.

No License shall be required at construction place for

storage of sand upto maximum of 20 cubic meters for
private construction work (not for commercial purpose]

and upto maximum of 50 cubic meters for commercial

purpose to contractors for private construction work:

Provided that in case of government construction

‘works the Collector, may be grant permission for

storage of 50% quantity of sand sanctioned in estimate
at construction site on the basis of a certificate issued
by the competent authority of the works department.

19. Amount to be Deposited.-

(1)

(2)

The whole amount received from mineral sand shall be
deposited online in an account maintained by the

corporation.
The amount deposited as above shall be transferred by

the corporation at the end of the month under the

heads prescribed in chapter 11 of these rules and the
head wise details shall be sent to the Director and
State Government.

Interest for the delayed payment, at the rate of 24%

per annum or at the rate decided by the State
Government from time to time, shall be payable.

2551

%
[
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Chapter -X
Illegal Mining, Transportation and Sterage of Sand

20. Penalty and Compounding of cases of Illegal Mining.-

(1) On receipt of information about illegal mining, the
Collector or Officer authorised for this purpose, shall
seize mineral, vehicle, machine, tools etc. and case
shall be submitted, before the Collector. During the
pendency or before taking final decision of the
registered case, if any application for compounding the
case is received, the Collector may dispose of the case
after applicant depositing an amount equal to 25 times
of royalty of the excavated mineral. During this period,
if application/consent is not received, Collector shall
impose penalty, 50 times of the royalty of mineral
excavated. On deposit of compounding amount or
penalty amount, the seized mineral, vehicle, machines,
tools, may be released:

Provided that if penalty amount imposed is not
deposited by the illegal extractor, then Collector or
Officer authorised for this purpose may confiscate and
auction the seized mineral, vehicle, machines and
tools.

(2) Penalty and compounding of cases of illegal
transportation- In case of registered cases of illegal
transportation, transportation without valid e-tp and
transportation with quantity more than the quantity
entered in e-tp, the Collector may dispose off cases
after depositl of compounding fees or amount of
penalty by the illegal extfaetor, as under:-
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N Type of Transportation Transport with
o. - Vehicle witﬁout valid Transit Pass but
Transit Pass quantity is more
than quantity
entered in Transit
| Pass
Compound | Amount | Compound | Amount
ing of ing of
Fees Penalty Fees ‘Penalty
Tractor- 10000/- | 25000/ - 5000/-| 10000/-
Trolley o
Two axle (6 25000/- | 50000/~ 10000/~ | 20000/ -
wheeler
vehicle)
Dumper(hydr 50000/-| 1,00,00 25000/~ | 50000/-
aulic6 /-
wheeler
vehicle)
3 axle (10 1,00,000/-| 2,00,00 50000/-| 1,00,00
wheeler 0/- 0/-
vehicle) :
4-6 axle (More 2,00,000/-| 4,00,00 1,00,000/-| 2,00,00
than 10 0/- B 0/-
wheeler
vehicle)

Provided, compounding fees or amount of penalty in
case of transportation of mineral by 4 wheeler vehicle
(Matador, 407, 608 etc)
vquantity of tractor-trolley, shall not be less than 1.5 times of
the amount fixed for tractor-trolley.

carrying mineral more than the
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21.

(3) Compounding and Penalty in cases of Illegal
Storage- The Collector, for disposal of registered cases
of illegal storage of sand wupon receipt of any
application/consent from the date of registration of the
case, during the pendency of the case or before taking
the final déciéion, may compound the case after
depositing amount equivalent to 25 times of royalty of
the stored mineral. If during this period any
application/consent is not received then the Collector
may impose penalty of amount 50 times of the royalty
of the mineral stored:

' Provided, no such order shall be passed against
the person interested, unless the opportunity' of being
heard is given to him.

Chapter-XI
Transfer of amount received from the mineral sand

Amount received from mineral sand.- The whole amount

received in the tender process of sand group and under

these rules, shall be deposited in the account maintained ty

the corporation and thereafter every month the same shall

be transferred, as follows:- I

(1) Rs. 75/- per cubic meter for the concerned Gram
Panchayat/Local Body to the State Government. |

(2) Rs. 50/- per cubic meter, in the head of the District
Mineral Foundation, to be made available to the
Collector, to the State Government.

(3) For the first year (year 2019-20) 10% of amount

" received from tender premium shall be kept by
corporation as incentive amount or for self
expense/use. Remaining amount received from the
tender premium shall be transferred to the State
Government, every month. Re-fixation of the incentive
amount to be kept by the corporation may be done
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every year by the Finance Department in the light of
requirement of the corporation.

The amount of<Rs: 75/- per cubic meter received from
the permission to be granted on private land shall also
be allotted to the concerned Gram Panchayat/Urban

Body and balance amount along with tender premium
received under this head shall be transferred as per
sub-rule (3) of this rule.

If any Gram Panchayat or Nagar Panchayat receives
income more than Rs. 25 Laks in a year from the
mineral sand, the remaining amount shall be
transferred in the head of District mineral foundation.
The above limit of income shall not be applicable for
Nagar Palika or Nagar Nigam.

Tax/fee etc. from the amount received shall be
deposited in the prescribed head by the corporation.

Chapter-XII

Appeai and Revision  _.

22, Appeal.-

(1)

Any person aggrieved by an order passed under these
rules by the Collector, may within siXty days of the
date of communication of the order to him/her, may
file appeal to Divisional Commissioner in Form-IX. The
appeallant shall deposit a fee of Rupees 1000/-(Rupees
one thousand only) in the head prescribed under these
Rules and shall attach the original challan alongwith
application: | | .

Provided that any application for appeal may not

be entertained by the appellate authority after the said
period until the appellant satisfies the appellate

-~
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authority that he/she has sufficient reason for not
filing the application with in stipulated period.

(2) Where an appeal is submitted under these rules, the
appellate authority may confirm, modify or set-aside

the order passed under these rules or pass such other
order in relation thereto, as it may deem just and

proper: '
~ Provided further that no order shall be passed
against any person interested unless he/she has been
given opportunity of being heard:

Provided further that, the Appellate Authority
may at any time direct that the execution of the order
against,which.appe‘al has been filed be stayed' for such
time as it may deem fit. | |

23. Revision.- .

' (1) . Any person aggrieved by an order passed under these
rules by Divisional Commissioner, may file an
applicatidn for revision in Form-IX before State

Government, within sixty days of the date of
communication of the order to him/her. The revisionist
shall deposit a fee of Rupees 1000/-(Rupees one
thousand onl;)—-i;l the head prescribed and shall attach
original challan alongwith the application:

Provided that any application for revision may not
be entertained by the State Government after the said
period until the revisionist satisfies to the State
Government that he/she has sufficient reason for not
filing the application for revision with in stipulated

period.
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(2) Where an application for revision is submitted under
these rules, the State Government may confirm,
modify' or set-aside the order passed by the Appellate
Authority or pass such other order in relation thereto,

- as it may deem just and proper:

Provided, no order shall be passed against any
person interested, unless he/she has been given an
opportunity of being heard:

Provided fufther that the State Government may
at any time direct that the execution of the order
passed by Appellate Authority be stiyed for such time

as it may deem fit.
(3) The State Government at any time, may suo-moto

revise any order passed by his subordinate officer or

Appellate Authority.

24. Powers to rectify apparent mistakes.- The officer may
rectify the clerical or substantial error within six months
from the date of the order passed by him, under these rules:

Provided that if such amendment, affects adversely to
any party, will not be made, unless the concerned. officer
has given the notice of its intent to do so, to the concerned
party and has given the reasonable opportunity of hearing
to him:

Provided further that, in case of such orders in which
more than six months period has lapsed, the officer may
amend after taking permission from the State Government:

Provided also further that the State Government may
order to amend such order at any time.
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' 25.

26.

Powers to remove difficulties.- |

(1) If any difficulty arises in implementing the provisions
of these rules, then the State Government may :ssue
such instructions, which is not inconsistent with the
provisions of these rules, to remove such difficulty.

(2) 'The form and procedure mentioned in these rules shall
be prescribed by the State Government,

Provisions for transition period.-
(1) After commencement of these rules, there may be

delay in complete execution of these rules, and due to
non-operation of sand quarries, deficiency in supply of
sand may result, hence these provisions are being
made. Some of the sand quarries which were
auctioned previously and are in operation, the period
of those quarries is upto March 2022. Besides this,
some quarries which have been handed over/allotted
to Gram Panchayat under provision of Madhya |
Pradesh Sand Rules 2018 are also in operation at
present, the vvcontractors of the group shall start
immediately proceedings of transfer of permissions
~ under environmental rules of such quarries.

(2) Other sand quarries transferred to panchayat in which
operations have been started after the completion of
formalities, all such quarries may remain date of start
of operation be operated by Panchayat/Urban Bodies
till 31st March 2020 or by the new group contractor
from after execution of agreement, whichever is earlier.

(3) From the date of commencement of these rules, the
contractors of the auction quarries, may surrender the

quarries. Surrender of such sand quarries shall be

P
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accepted, giving exemption in condition of agreement
and security amount shall be refunded as per
eligibility.

(4') Such quarries which have been surrendered or the
period has been expired, shall be/deemed to be
inchluded in the group which have been identified at the

time of ihvitiﬁg tender. The contractor of the group
shall complete all the statutory formalities for
operation of such included quarries. In respect of this
new quarry included additionally in the group, the
amount of royalty as calculated per cubic meter shall
‘be paid on the basis of the highest tender amount

received for that group. The period of new quarry
included shall be up to the period of expiry of contract.

(5) - If during the period of operation of contract, any
proposal for new quarry is received to the Collector,
the Collector after such enquiry, as deems fit may
include quarry in the nearest suitable group. The
period of new quarry shall be the period of expiry of
contract. The contractor of the group‘ for despatch of
sand from such new quarry shall deposit the amount
on the basis of the higheét tender amount received at
the rate of per cubic meter for that group. Maximum of
25% of total permitted quantity for the group‘ contract
shall be allowed to be added in case of new quarry.

(6) The group or quarries of the group remained vacant
temporarily under the provisions of this rule or due to
other reasons may, in public interest, be operated by
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the department or by the corporation for . ensuring

availability of sand.

27. Repeal.- The provisions related to mineral sand éontained
in Madhya Pradesh Minor Mineral Rules, 1996, Madhya
Pradesh (Prevention of Illegal mining, Transportation and
Storage) Rules, 2006 and Madhya Pradesh Sand Rules,
2018 are repealed to the extent where it does not transgress

to these rules.

28. In case of any clarification or discrepancies arising due to
English translation of Madhya Pradesh Sand (Mining,
Transportation, Storage and Trading) Rule, 2019, Hindi

version of the rules shall be acceptable.

----------
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FORM-I
[See Rule 8 (5)}

Online agreement/undertaking/consent letter before
participation in tender

shri/smt./RU.  cvvvirieirieinnen, S/o, D/o, W/o of shri
........................... etrrrsaresiirniaraans ov_vncr/ partner/director/authorised signatory
veerineeeeres Tesident of e district ..oviviiieniiiininie. which hereinafter

----- terrravevsrnces

called the tenderer which expression shall where the context so admits include his/her
heirs, executors, administrators, representative and permitted assigns on this day .....eevneeee

month

................

year 20........ give consent/undertaking that,-

Whereas, the tenderer has read the conditions laid down in tender documents
regarding quarries etc. or understood before taking part in the tender process of

-------

.......

. quarry and admits that tenderer shall not be entitled to express

ignorance of any of the said conditions.

The tenderer hereby agrees that,-

(a)

(b)

(o)

(d)

()

Before submitting the tender, the tenderer has made spot inspection of the
sand quarries included in the group and shall satisfy himself regarding all
relevant aspects of the quarries like the approach road, available mineral
quantity in quarries of the group etc. : '

' Before participating in the tender, tenderer shall deposit 25% amount of the

upset price of group quarry in advance, which shall be termed as Security
Amount.

As soon as the tender process completes mine operation shall be made
completing the formalities and amount due shall be paid in the prescribed
period. '

State Government/Collector is not bound to except the highest tender
amount, further that the State Government is free to except or reject highest
tender received without assigning reason for that. ‘

Approved mining plan/environment management plan shall be submitted
under Madhya Pradesh Sand (Mining, Transportation, Storage and Trading)
Rule 2019 from the date of approval of contract within prescribed - period.
After completing these formalities and an agreement shall be executed in
Form-..... along with the surety bond in Form- ...... with in a period of 15
days failing which the concerning collector shall forfeit the installment of the
contract amount and security arnount deposited so:

Provided, where the State Government/Collector to their satisfaction
are of opinion that the successful tenderer is not responsible for delay in
execution of the agreement or completing the formalities then as the case
may be State Government are any authorised officer may permit the
execution of the agreement even after the expiry of the above period.

v

b
i
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3. I have carefully studied the Madhya Pradesh Seand (Mining{ Transportation, Storage
and Trading) Rules 2019 and I shall comply with these.
4, Stamp duty and registration fees required for execution of agreement and furnishing
. surety bond shall be borne by me. :
S. ° I promise that:
(a) My Firm/Partnership Firm/LLP/Company/ Society

S is not bankrupt and in relation to allotted

mines and minerals no dues are outstanding, if any such dues are found

then the sare shall be adjustable against my security amount.
(b) If at any time before or after the execution of agreement it comes in the light
that I do not have desired qualification to submit the tender then | shall be
declared disqualify. If the contract is obtainedv by me/us on incorrect
statement or information then my/our contract shall be cancelled. If letter of
intent in my/our favor has been issued or the execution of the agreement Dy
me/us has been made then for incorrect statement or information my/our
sanction letter/agreement may be cancelled by giving notice in writing. As a
consequence of such cancellation my/our security amount and other
amount may be forfeited and there shall be right for taking any other action
as per applicable -laws or as per offered documents. I shall be liable for any

laws caused to me/us due to cancellation,

\ Date :

Place :

(0!.0.‘0‘ll'l..v..’l'..‘...'.."'.".o’0“'-0“!.'..‘)

Signature of tenderer
Nam‘ AR AL AL AL LA R R A I Y Y Y T I TR YT S R Y ]
Addre“ R AL A L L T R I Y Y P Y Y T Y Y

MO. NO, PG ORI IR ORIVINI AL EINII LU BRI IIED

E‘mau L T L L T Y R P Y Y P R Y Y PR )
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FORM-II
[See Rule 8(8)]

THE MADHYA PRADESH STATE MINING CORPORATION LIMITED
(An Undertaking of Government of Madhya Pradesh)

No./Sand/20...../ ccoeerurn

To,

Subject:

Reference:

..................

The Collector

District FusNeIRIINIRILY (M¢p-)

Regarding the information of highest tenderer bas
received in e-Tender.

Bhopal, Dated .........

e-Tender notice NO. ....c..eeue T dated ....cooiiiiniinens
With reference to subject above it is to inform that under the e-Tender notice

declared as per the details given below:-

ed on_the tender offer

the highest successful tenderer and the second highest teaderer are

Sr. | Tenderer Particulars of | Group Tehsil Village . | Details Total Upset Highest
No. highest No. of Area of | price amount
successful/ Khasra the fixed for | received
second Numbers | group (in | tender in tender
highest hectare} | of the |of the
tenderer group grouy
(Name/
Address etc.) {in {in
Rupee) Rupee}
1. Highest
Successful
Tenderer
2. Second
Highest
Tenderer

*

Bndt.No./Sand/20...../urerrseeerenes

"It is requested to issue the instructions to concerned for completing the formalities
as per the rule 11. :

Copy to:

1.

2.
3.

Principal Secretary, Govt,
Mantralaya for information.

Director, Geology and Mining,
Highest Successful Tenderer Shri

action, -
Second Highest Tenderer Shri ...coooiiiiiniiniiinn.

4.

......................

Managing Director/
Executive Director
M.P. State Mining Corp.

Bhopal, Dated ........... I

MP Bhopal for information.
..... for informatio

for information.

of-P, Mineral Resources Department, Vallabh Bhawan,

n and necessary

Managing Director/
Executive Director
M.P. State Mining Corp.

-
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FORM-III
See Rule 11(3) and 11{5)

Letter of Intent

No./Sand/20....uovmsreenn: - " Bhopal dated ....... /20...

To,

Sub: Letter of intent with reference to e-Tender No. ........... dated ......cons . for Group
Sand Quarries of group No.......... ofvnins et r i Villages, .c.covvivven Tehsil (oo,
District over an Area of ....... Hectare.

1. Background:

1.1. The Madhya Pradesh State Mining Corporation Limited,Bhopal pursuant to
the Madhya Pradesh Sand (Mining,Transportation,Storage and Trading)
Rules, 2019 issued the e-Tender notice dated ......... , 2019 to commence the
tender process for grant of Group Quarries of San for group NoO «.oovivvrennen
located in ........District of Madhya Pradesh. The e-Tender process was
conducted in accordance with the Rule 8 of said rules for the said sand
group-and shri/Ms....cccoveenn. is declared as the * Highest Successful
Tenderer under Rule 8(8) of the said Rules. ’ o

1.2. Asrequired under Rule 11 of the said Rules and the tender document for the

said group quarry, Shri/Ms.......c........ has made payment of the 25%
amount of upset price as EMD of Rs. «...ocveinns -(In words Rupees .......cceevuees
. Only) through ........... [Mode of Payment] dated ... [date of
making of payment], which was received on ............... [Date of receipt of
payment).
2. Issuance of Letter of Intent :
, Accordingly, pursuant to Rule 11(3) and 11(5) of the said Rules, this Letter of Intent is being
issued for grant of group quarries of .....c.ve. for sand in e villages, ......oees .
District over ........ Hectare Area in favor of group No ....... Shri/Ms. v for a

period of 03 years, as mentioned in the said Rules.

3. Conditions: :

3.1. This letter of intent and the subsequent grant of aforementioned group
quarries shall be subject to the provisions of these Rules, as amended from
time to time, and Shri/Ms............... is declared as ‘Highest Successful
‘Tenderevr' and subsequently granted the group quarries upon satisfactory

* completion of all the requirements under these Rules.

3.2, For reference, the requirements under the said Rules for declaration of
Shri/Ms.............. as the ‘Highest Successful Tenderer and subsequent
grant of the group quarry are reiterated below. It is clarified that the
requirements mentioned below are only for reference and in the event of any
change in the said Rules, the requirements under the modified Rules, as the
case may be, ghall be applicable,
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{a) Declaration as the “Highest Successful Tenderer”:
shri/Ms ........ece. +v....... shall be considered to be the ‘Highest
Successful Tenderer’ upon:

()  Compliance of terms and conditions of Rules;

{ii) Payment of 50% amount of annual contract amount.
furnishing as per Rules;

(i) Satisfying the conditions specified in sub-rule (1) to sub-rule
(7) of rule 12 of the said rules with respect to a mining plan
and other statutory compliances.

() Execution of the Contract Agreement

SHIi/MS .veocveeeeeeererserisinsesns. shall execute the Contract Agreement
with the Collector of concerned district upon obtaining all statutory
permissions, approvals, ‘permits, no-objections and the like as may be
required under applicable laws for commencement cof rnining
operations.

(c) Mining Qperation of Group Quarries : :
Subsequent to execution of the Contract Agrecment, Shri/Ms
tivovieevesies. shall make payment of the instalments regularly and
continue Mining operation.

3.3 This letter of intent is valid for a period of 03 (three) years calcilated

as per Rules. Within time ‘all the above conditions must be fulfilled
and the contract agreement must be executed between the shri/Ms
and the concerned Collector of the district. In case there

is a delay in execution of contract agreement due to reasons teyond

the control of the Highest Successful Tenderer, then he may submit
an application to Collector, requesting for further extension, The
Collector may extend the period for maximum 10 days to comply all
or any of the above conditions.

The duplicate copy of this Letter of Intent duly signed by authorized

signatory of the Tenderer/Company shall be returnable to the undersigned

as token of acceptance, within a period of 07 days .

Collector

District ........
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Dktict/’rehsu/vma‘e l.‘.l..!ttr.t."0!0""!l"‘I'UOUIOC't.‘i ssnsnpyrievIne

FORM-IV

[See Rule 13(1))

FORMAT FOR ANNUAL ACTION PLAN

Khasra NO. cueevsesenesvesssassssssssessassessesssassensers 3 TOLRL ATEA ivvicerrirririnsssrnrnarasssssensannees (I

hectare)
Details of 81.No. | Detrilof | Quarry Quantity | Quantity Quantity Quarry Total
the Quarter the wise approved | sanctioned | sanctioned wise quantity
quarry quantity in in EC in CTO permissible | permissible
included | estimated | Mining {in cuble (in cubie quantity for the
in the as per Plan (in meter) meter) {in cubic group
group tender cubic meter). {in cuble
(Village) | document | meter) fout of 5,6 meter)
. ' |in cubic &7
N " meter) (Sum of all
whichever minimum
is permissible
minimum) quantity)
(1) {2 {3) (4) (S) {6) (7) [8) ()
First 1
Quarter
{From 1= 2
July to. 30w
September) 3
Second 1
Quarter
{From 1+ 2
October to
31= 3
December)
Third 1
Quarter
{From 1 2
January to
31st March) 3
Fourth 1
Quartet
(From 1=» 2
April to 30t
June) 3
Place-
Date-

(rersosermnnnarassansinsossniensarnses)

Signature of the Group

Name-

Contractor

LR T Y Ty T T R TR XY 2

Address-

SOPENNNCIIBADESINIINEDITINTEINNSL
Group No.

T Y Ry Yy Py I R T T AT
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FORM-V

' [.éee Rule 13 (2)}
' Contract Agreement for Sand Quarry

This indenture made on this ........ceeeees day of (month) two thousand and .............. between
the Governor of Madhya Pradesh acting through the Collector ............ District )
......... tveerevessaseresnennners (hereinafter referred to as the Governor) which expression shall
incltude ~ his/her successors = in office on the one part and
Shri/Smt./Kiu...cccooenenees Son/wife/daughter of.......... resident of tahsil ... district

......... hereinafter called the contractor which expression shall where the context so admits
include his/her heirs, executors, administrators, representatives and permitted assigns) on
the other part, for trade quarry for a period of ............ from ....ovvevnn 110 JRVRTROUON

1. Whereas the contractor in accordance with the conditions of the contract has agreed
to pay the tender amount Rs............... annually, which amount shall hereinafter be
called the contract amount and has paid Rs........ as earnest money (security
amount) and Rs ....... crereees as security deposit, and Rs. ........... equivalent to whole
amount payable in the contract period, which amount shall be kept in deposit for

' observance of the terms and conditions of the contract and shall be liable for
forfeiture, in the event of any kind of breach of the contract agreement, and

Whereas, the State Government/Collector has sanctioned tenderer a contract for the

~ sand quarry the plan of whish-is annexed, the area of which is................ hectare and
the details of which are given in the enclosed Schedule ‘A’ which shall henceforth be
called the 'Quarry.

2. Now this indenture witnesses that in consideration of the .contract amount,
royalties, rents and other payments and in consideration of and subject to the
conditions, covenants and agreement, the contractor shall have the liberty to enter,
occupy and use the area grated for quarrying purposes and to carry away and sell
the mineral or its products subject to the condition that the Collector shall at all

times throughout the term of the contract have the right of pre-emption at the
prevailing fair market price the products lying within the quarry or elsewhere under
the control of the contractor.

3. The contractor shall occupy and take possession of the land hereby demised to
' tenderer in pursuance of this agreement from the period commencing from .............
| <o T PR
4, It is hereby agreed that the boundaries of the area hereby demised shall run ' .

vertically downward to the centre of the earth.

5.(1) The contractor shall pay the annual contract amount of RS .cvvvriiirerinnns in
installments on or before the date shown below :-

Sr.No. Installment | Amount of installment Date of depositing the
number (in rupees) installment
{1 {2) 3 - (4
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(2)

3)

Provided the contractor shall first deposit the contract amount and otaer
entire amounts relating to the sand quarry in an account operated by Madhya
Pradesh State Mining Corporation for this purpose:

Provided that; if the contractor fails to deposit the installments on the due
dates issuance of e-TP for allotted group quarries in favor of contractor shall be
stopped and the operation of the quarry shall be prohibited and a show cause notice
of such intention shall be issued to the contractor in failing the amount to de
deposited that why the contract may not be cancelled: .

Provided further, within stipulated time of 30 days required to deposit
installment by giving a reply to the show cause notice the collector may permit for
operation of quarry after depositing installment/installments along with interest on
period of delay at the rate of 24 percent per annum:

Provided further that, within a period of 30 days as above if the contractor
fails the deposit the amount, the collector shall issue of laps and send a request to
Government for retender. Prior to the publication of the tender notice the contractor

along with 24% interest per annum may pay all the dues. The contract shall be
completely deemed to be cancelled on the release of new tender publication.

Provided further also, unless the amount of installment including interest is
received issuance of e-TP for allotted group quarries in favor of contractor shall
remain prohibited.

The contractor, shall extract and carry away quantity of sand permissibie in Mining

‘Plan, Environmental Clearance and Water & Air Consent (whichever is less) in 1 eu

of the contract amount

Provided, if the contractor extracts or carries away any quantity exceeding
the prescribed quantity, he/she shall be liable to pay value for such excess quantity
extracted or carried away.

Provided that, If in any year the excavated quantity is 20 percent less than
the quantity mentioned in approved mining plan then this quantity shall be
permitted to be removed in ensuing year but the difference in contract money of that -
year for the quantity carried over shall be deposited. The approved mining plan shall
be revised and the annual contract money shall be revised proportionately. In case
of revision of mining plan, environment permission shall be obtained as required.
Excavation of quantity mentioned in approved mining plan in contract period shall
be mandatory otherwise the security amount so deposited may be forfeited.

Provided further that, if the contractor in any year desires to take away the
quantity more than the permissible quantity of that year (not more than 20%) then
as per the proposal he shall require to revise/modify the approve mining plan and
environmental permission and this increased quantity shall be adjusted against the
permissible quantity of the next year. In no case, the permission for dispatch of
excess quantity than the permissible quantity for contract period shall be given.

In case the contractor extracts the quantity more than the quantity mentioned in
Annual Working Plan for that quarter then notwithstanding anything contained in
para (1) above he/she shall be liable to pay amount for excess quantity of such
extraction and difference of the amount paid for quarterly installments within 30
days, failing which, the further dispatch of mineral shall be stopped:



Qe

740 (88) ARIYRYT Yo, fAATE 30 9 2019

Provided, the contractor fails to make payment of the amount on the due
date, then he/she shall be liable to pay the due amount/amounts aleng with
interest at the rate of 24 per cent per annum. (Repeat In 5(1) Proviso 2 and ...}

6. The contractor shall first deposit the contract amount and other entire amounts
relating to the sand quarry in an account operated by Madhya Pradesh State Mining
Corporation for this purpose. :

7. In the event of the contract amount and other dues which are payable under the
terms of this agreement remain unpaid for more than two months {from the due
dates then the Collector or any officer authorised by him/her shall be empowered to

. enter upon the premises and to seize and carry away mineral and/or its product
and/or the movable property in the quarry. :

Cma——

8. If ahy contract amount or any other dues under this agreement remains unpaid by
the contractor for more than one month, then the Collector shall send the proposal
to cancel the contract to State Government and the decision of the State
Government shall be final and binding. 4

9. The contractor shall be entitled to erect such temporary buildings etc. nearby the
quarry as may be required for quarrying purposes and to remove the same before
the expiry of the contract. In the event of not doing so, any such building etc.
standing on the land nearby the quarry after the expiry of the contract shall be the
property of the State Government and that the contractor shall have no right to
claim compensation thereof.

10. The contractor shall at his/her own expense erect and at all time maintain and keep
in repair boundary marks and pillars along the boundaries of the demised lands.

v11.  The contractor shall not assign or sublet the land or any part thereof or transfer the .
rights /privileges granted under contract.

12.  The contractor shall be responsible for maintaining the proper sanitation of the land
granted to him/her under this agreement.

13. The contractor shall be bound by all rules and regulations in force and such other
conditions as the Government may from time to time impose.

14, The contractor shall be bound to take adequate measureg_{or the health and safety
of the persons working in the quarry.

15. The contractor.shall horor the rights regarding road, water and other easements.

16. The Government shall have the right to make surface roads or other contrivance for
establishing means of communications over the leased area and the contractor shall
have no right to claim compensation thereof.

17. . The contractor shall carryout the mining operations in accordance with the
approved mining plan and extraction of sand and Bajri shall be done maximum upto
3 meters or upto water level whichever is less, from the surface of mining. But

excavation within the river/nalla shall be prohibited.

18. The contractor shall maintain correct accounts showing the quantity and particulars
of the mineral obtained from the quarry and sold or dispatched and the number of
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persons employed therein and also a complete plan of the quarry and shall allow
any officer authorised by the Government/Collector at any time to examine such
accounts and plans and shall furnish the same during inspection or on demand by
such competent officer. '

19.  The contractor shall submit monthly returns in the proforma below before the 7th
day of each month to the Collector.

Month

Opening | Quantity | Quantity | Quantity | Closing Average
stock of of the of the of the | stockof | number of

the ‘mineral mineral mineral the laborers
mineral | extracted | dispatched sold mineral at | employed
extracted | during the | during the | during the | the end of | during the

month " month month the . month

‘month
{1) {2) 3) 4) {5} (6) (7)

20.

21,

22,

I q

23.

24.(1)

(2)

The contractor shall report any accident occurred in the quarry area to the
concerned District Magistrate forthwith.

The contractor shall have no claim against the Collector for compensation or
damages and in respect of modification in contract amount of sand quarry included
in the contract, due to approach road, availability of mineral and any other reason.

If the contractor is desirous of determining the contract before the completion of the
period of contract, he/she shall give six months written notice of such intention to
the Collector. On the expiry of above period and in case of any dues not remain
outstanding against the contractor the State Government on the proposal of the
Collector shall accept the surrender and the seccurity deposit shall be refundable.
The annual contract amount for the said period shall be compulsorily deposited by
the contractor; in this period mining operations may be conducted. Once, the
application for surrender is submitted the same ‘shall be irrevocable. The
corporation shall restart the process of re-tender for the group after receiving the

information of the surrender:

The contractor shall not use the lands given to him/her under this agreemcﬁt for
any purpose other than those for which the contract has been given.

In the event of a war or state of emergency the Government shall have the right to

take possession of the quarry, articles, land, machinery, plants, buildings and
material and in such event the contractor shall have no claim to any compensation.

The State Government shall have the right to take possession of the quarry before
completion of the contract in public interest:

Provided that, before taking possession one month's notice shall be given to
the contractor. ,
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25,

26.

27.

28.

29.

30.

If a dispute is arising out of and/or in _conneciion with and/or in relation to this
contract, the decision of the State Government shall be final and binding.

Resumption of Possession. - (1) Where any sand quarry is cancelled or determined
or a decision is taken to resume possession of the quarry in the public interest or
the period for which the sand quarry is granted has expired, the contractor shall
hand over possession of the sand quarry to Collector in which the sand
quarry/group or major portion thereof is situated within a period of seven days from
the date of cancellation or determination or decision to take back possession in the
public interest is communicated or on the day following the date of expiry of the
period of contract of the quarry, as the case may be.

(2) Where the contractor fails to hand over possession of the sand quarry/group
within the period specified in sub-clause (1), the Collector or an Officer

authorised by him/her shall serve or cause to be served a notice on the
contractor either by post or by tendering or delivering the copy of it personally to
the contractor or one of his/her family members or servants or by affixing it 10 a
conspicuous part of the place of his/her residence or place of business or
publishing it in at least one newspaper having circulation in the locality where
the contractor resides.

(3) The notice under sub-clause (2) shall contain a statement that the contractor
shall hand over possession of the sand quarry/group to the Collector or an
Officer authorised by him/her under sub-clause (1) within a period of seven days
of the date of service of the notice.

(4) Where a contractor fails to hand over possession gf’ the sand quarry/group
within the period specified in the notice under sub-clause (2), the Collector or an
Officer authorised by him/her under sub-clause (1}, may take possession of the
sand quarry from the contractor and for that purpose may use such force as
may be considered necessary.

(5) If on the expiry of the period of the contract, a contractor fails to hand over
possession on the next day, the contractor shall abide by all the conditions of
the agreement till the possession is taken back.

" If the contractor contravenes the conditions of the agreement, the Collector shall

have the right to forfeit the security amount or part thereof deposited by the
Contractor. ' '

The contractor shall issue a transit pass prescribed by the State Government for
each trip for each vehicle carrying the mineral or its product from the quarry.

e-Tender document, agreement etc. will be the integral part of this contract.

It is hereby demised under the agreement that in case the contractor fulfils all the
terms and conditions hereby contained and mentioned above then the amount
security deposit of RS.......covveene (earnest money) which the contractor has deposited

shall be refunded to him/her by the Collector.

(%
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Schedule A
(See paragraph 1)

District Tahsil Name of the | Village (were Khasra Area (in
‘ Group/Number | quarry is No. hectare)
situated) .
() ) @) (@) (5) (6)
Signature with full name, Signature of the Collector
address and occupation of District «oveeiiieiininininn,
the witnesses ’
. (Seal)
2. _ '
Signature with full name, Name; address and signature of
address and occupation of the contractor.
the witnesses
1. ‘
2.
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FORM-VI

[See Rule 13 (2)]
Surety Bond

Know all Men By These Presents, that L. veereianes . (hereinafter called the
surety) D/o, W/o, S/o Shri/Smt....... ....Resident of..........in the Tehsil.........of
the...oe.District  am held and firmly bound to the Governor of Madhya Pradesh
(hereinafter called the Governor), who are working as Collector/Additional Collector (Senior
1.A.8. Scale} in the District e vory JOr the sum of Rs.vvinnvinnnns .only (the whole amount
payable during the contract period), to be paid to the Governor, his successors, or assignees
or their attorney or the Officer authorised by the Governor in this behalf, for which payment
will and truly to be made, I hereby bind myself, my heirs, executors, administrators and
represenfatives, firmly by these withnesses;

As witness I have set out my hand, this day ........... month ...... <7.. year two thousand and

..............

 Whereas, Shri/Smt/Kil....coonrsoirW/0,D/0,S/0 Of Shri/Smlecoiee. resident of ..o in
the tehsil............. or the district ......ccoeeeee (hereinafter called the contractor) has, on the

basis of tender submitted by him, been granted quarry for (mineral)............... OVEr an area
Of iiveversnninians renensnectares in village....oon Tehsil district...over.. for a period of

rrivessevenes vide order No. dated..............

And whereas the contractor has agreed to.execute the prescribed agreement with the
Collector/Additional Collector (Senior 1.A.S. Scale). :

And whercas by virtue of the agreement to be executed between the Collector/Additionzl
Collector {Senior 1.A.S. Scale) (contractoror) and Contractor, the said contractor is required
to pay regularly and timely the contract amount and any other dues arising out of the
contract.

And whereas the Collector/Additional Collector (Senior I.A.S. Scale) has asked
Shri/Smt/Ku .oooevrieriienne W/o,D/o, 8/0 Shri/Smt ..o to furnish surety of Rs............
(Rupees .......... only), L.evereene stand as surety for him to the above amount and execute

this bond and I declare that I own-the following immovable property of which I am the
absolute owner and that the property is not mortgaged or gifted and it is free from all
encumbrances.

-

Details of the property
e VARG

And the conditions of the Bond is such that if the contractor shall die or become insolvent
or at any time ceases to pay the contract amount or any other dues arising out of the said
contract, any such due on this account under this contract shall immediately become due
and payable to the Collector/Additional Collector (Senior 1.A.S. Scale] district .....c.ccueeiene
and the same will be recovered from my property detailed above as an arrear of land
revenue in one installment by virtue of this Bond. '



N

ARYEY X9, 1% 30 SR 2019 /Z/ 740 (93)

And I, further declare that I will not sell, mortage, gift or transfer in any other manner and
will not act in any way to dispose off the above property till this bond is in force.-

In witness whereof the said has signed hereinto on day of............. Two thousand and.......
. Signature with full name address Signature of the surety

and occupation of the witness.

O Verified and found correct has signed

2 teeeerieneereerresenens S this Bond today in my presence

Date et Executive, Magistrate,
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FORM-VII
{See Rule 17 (3}

Application for permit for sand available in private land

Sender ...vereiiveiriesennniees
To, -
Collector,
Mining Section
‘.
District ......oveevees s
Sir/Madam,
1. I/We am/are the valid contractor of the sand quarry group number ...
situated at village .......eoovs Tehsil .............. DIStriCt ceeevrarnenens and as per the sanctioned
tender amount of sand payable at the rate of Rs. ........ per cubic meter is being paid to the

State Government by me/us, in vicinity to my/our sand group quarry the sand is available
on private land, the details of which is as under :-

8r. Village Khasra No. Area (Hectare) Remark
No.
(1) (2) (3) (4) (5)

2. 1/We request for grant of permit for extraction and sale of sand from the private

' land.
3. The required application fee of Rs. ......coveeeen has been deposited vide challan no.
...... AALE .vvveererenisennere. (Challan enclosed)
4. . Other required details :-

(1) Name of the Applicant/Address

(3)  Mobile Number/E-mail ID

.......................................................

3) Business of applicant teveerreeeeeneearreesseesrnaas eerrereresesasiinaniies
4) Affidavit of the land owner of the applied land for the consent (be enclosed)

(5) Affidavit of applicant (for mining dues or any other govt dues) for no dues (be

enclosed) :
{6) Other details (Applicant desire to submit)
Date:

Place: ' o Signature of Applicant
. Name

Address

R R AL TR R R L RN AR R AR R AL

4
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FORM-VIII
[See Rule 18{7)(i)]

Application for grant of storage license of sand

To,

Collector,

DiStECt vvvvvevernineernnec.
L e v 8/0,D/o,W/0o Shri/Smt ........... aged ... year, resident of
...... vereeessensans dISEEICE Loievieinenn.., @am the contractor of the sanctioned group quarry number
......... vesmrereenenses 10 tender. 1 8T authorised on behalf of firm/company to submit the

m

application for grant of storage license (attached' copy of the letter of authorization). The

+ following docurnent are attached along with the application form :-

(1) The challan No. of the application fee ..........coveeeerruninnn. date ...cvveveeinennee (original
copy of the challan is attached).

{(2) Map and Khasra Panchsala of the place of storage

(3) Affidavit stating that no mineral revenue or govt. dues is outstanding agairst
me/firm/company (be enclosed).

(4) That the place of storage belongs to me/belongs to others and the consent of the

land owner for storing the mineral has been obtained by me the affidavit of the
concerned land owner is attached. ‘
(5) - In case the storage place is govt. land, NoC of Tahsildar of such intension that the
land (storage place) is not reserved for any plan/scheme.
The information given above is correct. I know that the legal proceedings against me
, may be initiated if information given is found incorrect.

Date:
- . :
Place: Signature of Applicant
Name
Address .oovvieiiiiiiie
Group quarry No. ..oveerinninnnne

District e -

.....................
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FORM-IX
) {See Rule 22(1) and 23(1)
Application for Appeal/Revision
{to be submitted in duplicate)
*To,

1. Name , + and Address of Apolicar:t

2. Name of authority, number and date of order against which the appcal/fcvision
‘application is filed. (enclosed certified copy of the order)

3. Appeal/Revision fees, - number and date of treasury
ChAllATL. ceeveveeeremerseseerereeesernrenessannens '
(enclosed original treasury challan).

4. Ground , of appeal/revision

5. Any additional information  the applicant desires to  furnish

6. In case the épp’lication of appeal/revision preferred after 60 days of the
communication of the order, ‘the reasorn of delay

Date :

Place : Signature of Applicant

Name of Applicant

YRV & TEAUS K A Y Ul SRITHAR,
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Annexure-Vil

Details of Sand/M-Sand Sources

~ a) Rivers:
Hiver Name/M-Sand P}antz Total Stretch of River {in K‘M)f Type of River (Perennial or Non-Perennial ‘

b} De-Siltation Location: (Lakes/Ponds/Dams etc.)

of | Maintain/Controlled
ReservolrsDams State Govt /PSU etc.

by | Location District | Tehsil

arne YVillage  SizelHa)

¢) Patta Lands/Khatedari Land:
'Sy.No | Area(Ha) | District Tehsit Village | Agricultural Land {Yes/No)

Chwner

wossd

¥ H
i 1

!

d) M-Sand Plants:

r District

* Owner - Geo- lovation

Plant Namw - Quantity Tones/Annum

Tehsil | Village

Annexure-Viil

List of Potential Sand Mining Arez (g}ﬁ(ﬂi‘gtyingw& ,Pf{’}}??eﬁ}ﬁ?"?{*‘

Biver  lease  Area! Distance | Distance | Mining Total excavation in  Mineral  Existing /
Deraifs - Details | (in § (in KM) | from feases Tones o be Proposed
| Ha) ! from Forest within soo | JAnnum Cmined
‘ i Area{in | meters {if | considering {Sand/Baj

; PA/BR/
5 wc/

KM)

yes cluster
area)

digging depth max ri/ RBM

as 3 meters

jete.)

;

Vhwnier 1 Sy, No ! Area

Patté Lands/Khatedari Land: (existingﬂ& proposed)

District

Tehsil

M

e mined
MY

H

Village Towal Reserve CTotal Mineral to - Existing

P :“ng’){)ﬁ(‘d
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De-Siltation Location:{Lakes/Ponds/Dams etc.) {Existing & proposed)

Name of | Maintain/Controlled | Location | District | Tehsil | Village  Size | Quantity  Existing
© Reservoir/ | by State Govt./PSU ! C(Ha) | MT/ Year iProposed
Dams et : : 1 x

M-Sand Plants : { existing & proposed)

Plamt Nome  Owner | Districr @ Tehsil Village ~ Guo- location . Quantity Tones/ Faisting i Proposed
i | Anpum

!
{
i

Annexure-|X

Cluster & Contiguous Cluster details Clusters:

River | Cluster | Lease| Location (Riverbed | Village | Area | Total Excavation  Total Mineral
! Name | No. Na { Patta Land) {in Ha) | (Ton) " Excavation {Ton)
3 i
Contiguous Clusters: -
River sztigdous Cluster . Numberof  Location  « Distance CVillage  Arca of Toral Minerd
Same Cluster No. | No..; | leasesin the | (Riverbed | between C Chuster  Exeavation
cluster / Patt Land) ; clusters O (o
: !

Annexure-X

Transportation Routes for individual Sand Quarry and Sand Quarry in Cluster
e Transportation | Number %Numberwzwiéﬁﬁé{%‘ Type of " Recommendation The road
Rennte No of Of tippers | of Road  ifos road {(Black Wit be

LEABES] ; oy w - , , I
{pase tuppers fdayof al - Route  (Black Topped/ Coapstracned Dot
Ldst R - ) . ;
o fdayof the lease  in KM Fopped/ unpaved) Py Covt
S i i . . N .. .

fease  onroute | unpaved) Fease Chaongy

% i
- b JOP -
:&“..

For Clusters
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tuster  Transportation

e . Route No

on rou

 clusters

L unpav
ite Ced)

unpaved)

11/15
Number of § MNumber é !..éng;,if&; ’pregf Recommen  The road 1F‘Ic“mm
tippers | Oftippers | of  Road  dation for will  be | Map&
Jdayof /dayofall 3 Route - (Black  yoad{Black  Constructe | Locati '
cluster the | in KM Topped/ Topped/ d by on

Gove, /L ease
Owrner

Annexure-X!

Final List of Potential Sand Mining Area (existing & proposed)

River  Lease | Area | Distance (in | Distance | Mining ' Total Mineral to | Existing
Details D«::aiis% {in KM3  from ! from feases excavation in | be mined . Proposed
‘ | Ha) | PA/BR/WC/ ‘Forest | within soo | (MT/Yr) (Sand/Bajri/
f Area (in | meters (if | {Mine depth | RBM etc.) !
' KM} yes cluster | maxas 3m) : ‘
area) \

Patta Lands/Khatedari Land: {existing & proposed)

Cwner Sy Area | District| Tehsil Village Toal  Total Mineral to be Existing
No ' Reserve mined {Proposed
| ) (MT}) (MT} e

De-Siltation Location: (Lakes/Ponds/Dams etc.} (Existing &proposed)

Name of
Keservoir/ Dlams

by

Govt./PSU
et

State

“TMaintain/ | Location | Diste.  Tehsil | Village -
Controlied : ,

Gige(Ha)  Quantity  Existing/
M1 Year  Proposed

M-Sand Plants :{ existing & proposed)

N . T i
Hant Mame : Owner

[)isérict

Tehsil !

Village |

Vlocation

Geo- - (Quantity MT/Annm | Existing/Propuosed
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i ‘ Postal
. , D Location . O Mineral
River Cluster | Lease Location ’ Area I Total Excavation :Jh”“ N
Name No No (Riverbed Village (in Ha) ‘ (Ton) - Excavat
' " - /Patta Land) i on
S (Tonl
;
Ccnt:guous Clusters:
TRiver | Conti | Clusted Numberof  Location  Distance: Villagel  Ares af Poxt
Name SHOUS No  leasesin  (Riverbed  between Cluster Wi
Cluster No. the cluster  /Patla clusters fin Ha Puovasal o
| -
!
Armexure-Xitl

Final Transportation Routes for individual Sand Quarry and Sand Quarry Cluster

For Leases
Loase Traz‘ispknrtation Number | Number of | ngzhm ‘;'E‘ype of | Recomumendation  The toad will o
o Route Mo+ of tippers.  dppers of Hoad  for road ' b Wap
idavof | jdayefall  Reure  (8lack  (Black Topped/ Copatnred ot
fease the ez in KM Topped) | unpaved) : ] ease
on route Cvnpaved) T
ooy reven s v e e i ‘,4; :
i L [
For Clusters
Cluster 7 Transportation | Number | Number | Length | Typeof | Recommenda . The ivad will Route
Ne i Route No of of tippers | of Road % tion for road be C Map &
tippers fday  of | Route | (Black ](Black - Constructed: Locatjon
Jdayof | ail  the | inEM | Topped/ | Topped/ by
cluster clasters on unpaved | unpaved) GowvtiLease
oyie i | Lhwner
;
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it on vy

(iii) "Suggestions in the High Power Commitice Report"
of Hon'ble NGT Order dated 4.09.2018.

Progress Made:

The recommendations of the High Power Committee
Constitutsd by Hon'ble NGT in the matter of OA 18472013,
orders passed by NGT in other similar matters along with
experience ana suggestion received on implementation of

present Susteinable Sand Mining and Management
Guidelines-2015 jssued by Ministry has been complied and
accordingly in consultation with some experts, dealing sand
mining, a draft guideline on enforcement and monitoring of

sand mir/ng has been zrepared.

In additicn, the relevant provision of sand mining frame work
published byistry of Mines has been considered as base
for ali monitoring and enforcement purpose, except for

environmental related issue.

Further, requirerrent and procedure of Replenishment study

for River Sang m:ning has also been suitably incorporated.

The draft guicsline is submitted before competent authority
for considera‘ion before it i circulated to stakeholder for
their feedbazk /sugge‘s‘c{ont to finalize the guideline.

A discussion with limited input was received from states

which atterded meeti‘ng 01 17.12.2019 but formal response

on each direction of NGT is stil] awaited.
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Office of the Director O '
(reology and Mining //L 6
Madhya Pradesh
29-A, Khanij Bhavan, Arera Hills, Bhopal
Phore & Fex :0755-2551795
E-mail : dirgeomn@mp.nic.in

No. \\SQY, /DGM/Geor202, Bhopal. Dated 1y {4/ 225
To,

Shri A.K. Agarwal

Director o
Central Water and Power Resereh Station
Khadakwasla, Pune (M.S.) 411024

Subject:- Systematic estimation and replenishment study of sand in the sand quarry of
Madhya Pracesh.

Govt. of India Ministry of Environment Forest and Climate Change has issued the
guideline for sand mining "the sustainable sand mining managment guideline 2016 and
enforcement & monitoring guidelin: for sand mining 2020". According to the guideline issued
by Gol, it is proposed to carrycut the study of systematic estimation and replenishment study of
sand in the State,

In the State of MP at present 1483 sand quarries situated in various river of the
State. According to the survzy carried out by the State total estimated quantity of sand in these
quarries is about 8cr cubic meter.

It is requisted to please inform whether the study as per the guideline issued by

Gol, is possible by your organisation, If it is possible than please inform the modelities of term
and conditions of such studies.

Early responce is solicited.

Endt.No. Hﬂ S” q/DGM/G@OQ'C20, Bhopal, Dated i 3\% ?O/ 1t

Copy to:- ‘

1, Seceretary, Govt, of Madhya Pradesh, Mineral Resources Department, Mantralaya,
Bhopal. A

2. Executive Director, MPSMC, Paryawas Bhawan, Bhopal.
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Office of the Director
Geology and Mining
Madhya Pradesh
29+, Khany Bhawan, Arera Hhils, Bhopa!
Phone & Fax ©0733-2551793
Eematl [ dirgeommidmp nic in

o 1AL DGMGeo 2020, Bhopal, Dated 9 } Iy / s
TC& i * g

Chairman cum Managing Divector,

Mineral"Exploration Corporaiion Lid.

Dr. Baba Saheb Ambedkar Bhawan.,

Seminary Hills, Nagpur, Maharastea 440006
Subject:- Systemaiic estimation and veplenishment study of sand o the sand quarry of

Madhya Pradeshe—

Govt of Indiz Minkiry of Environment Forest and Chima Change has msued the
puidelme for sand mwine “the ansamable cand mining managment sudeline 2008 and
enforcement & monatonrs zuidel ne for sand g 2020 Aceording o the "uir‘c""w st
by Gol, 1t s proposed to carrvout the study of sestemane estanation and replenishmen o
sand 1 the Swate

It1s requasted (o please inform whether the study as per the gwideline wsued by
Gol, is possible by your organisation. If it is possible than please infonn the modelitios of term
and conditions of such studies, .

Farly responce is solicited
Encl -
| Sustamnable sand mining managment guideline 2016
2. Enforcement & Monitoring gaideline for sand nining 2020,
D: o
q
EndtNo 1) & 657 St Georzano, Bhopal, Dated 1y 1.
Copy 1o - AN
] Seceretary. Govt of Madhva Pradesh, Minera! Resources Drepartment, Mantralava,
Bhopal
2 General Manager (Exploraron) Dr Vmhediar Bhowan, Semnnary Fhlls,
Nagpur Meharastrs (P oode-4400
/ i
(ﬁ:‘gﬂ .
e

https:/fweb.whatsapp.com
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State Environment Impact Assessment Authority, M.F
(Ministry of Environment, Forest and Climate Change, Government of Indiz

Environmental Planning & Coordination Organizatiol
Paryavaran Parisar, E-5, Arera Colon

- Bhopal - 46201

visit us http://www.mpseiaa.nic.i

. : Email: mpseiaa@gmail.cor

s Tel.: 0755 -2466970, 246685
' Fax:0755-246213
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Hew— JUdT UF B, 11775—76 fTd 17.10.2020.
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g 5 Ry g1 ¥ wie @ SoEe By ol waferea W @iefa @) am el

¥ fig FHid (h) T () BT FFEE BR = A W ARG B T T

1. PP shall carry out independent environmental audit atleast once in a year by
reputed third party entity and report of such audit be placed on public domain.

2. The mining shall be carried out strictly as per the approved mine plan and in
accordance with the Sustainable Sand Mining Management Guidelines, 2016
and Enforcement & Monitoring Guidelines for Sand Mining, 2020 issued by the
MoEF&CC Gol ensuring that the annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in
the mining plan.

iR gt o B & Swia S [fza el @ difeRa et
P, UIERVl, 99 U9 Segy URadd AAGd, WRd WRHGR AT gRT
fafya @1 S © 1 Enfourcement and Monitoring Guideline For Sand Mining 2020 P

IR URAGHT GRITGd Bl YITaRIT Siberl (audit) oF UTEI NABET Accredited
Consultant  FRATHR Public domain IR TERIT AT TG W58 Yyl =0l Heel

e
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(1) o (@ g Wl
LCIRC ENIECH | ALY UGl AT 918
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_ -5, IR BTN, AT |
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v — aerfter e d fidhue o of Rt grer sieer. waife 726/2018

& O Reg 7y, gvere) 3 oy e Rate 17/08/2020 &
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Hof — T ey B uF HHiE 844547 faHAE 27 /08 /2020,

SR fvaifd e § AeE e, fie @ T e
g1 Ref® 17 /08 /2020 Y PR e wilRka f5am & —
"Learned counsel for the State seeks time to seek updated instructions in

_the light of the revised Sustainable Sand Mining Guidelines, 2020 and the new\
Compensation Regime."

List again on 04/11/2020. | ‘
(2) o a3y REfE 17,08 /2020 ® we W feHie 04/11,/20207
74 B S PRIGE @ TGN TR B T B | |
3) ARE ERHR ATER, a9 vd werary gRade warerd ¥ e gri’
Sustainable Sand Mining Magement Guideline 2016 STl &I 7T & | S& TMES
Wﬁﬁqwﬁﬁﬁgﬁmﬁﬂmgﬁﬁﬁﬁao/os/zmgﬁqmw
(&, qRaed, WUeRY U7 @mr) P 2019 vl By MU €| §HS SR
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"Enforcement and—Monitoring Guidelines For Sand ‘Mining 2020 is -
supplemental to the existing-"sustainable Sand Mining Management Guideline - 2016
(SSMG-2020) -and these two guidelines viz. "Enforecement & Monitoring Guidelines
for Sand Minirig" (EMGSM-2020) and SSMG-2016 shall be read and implemented in
sync with each other. In case, any amtiguity or variation between the provisions of
both these document arises, the provision made in "Enforcement & Monitoring .
Guidelines for Sand Mining-2020" shall prevail.
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